
T7 - CENTIAL ADMINISTRATWT MAL 
Q1IATI BEN91-1  

GUWAHAThQ 

4J (DESTRUCTI0N OF RECORD RULES, 1990) 

P INDEX 	 .. 
OATTAN 
Z

. 

p 	/ 	 IM.A 40 -  

p 

Jld3gm 

Judgment & Order dtd ................... Received from.H.C/SUPrerne Court 

O.A......... 

 E.13 /IVI.P ............................ ..... 

... .. .•......• ........... .. .........I'gi. ....... .. .............tO/?-..............  
e/t 

7 11S........................ ..... . . . . •.•*I•I•• It,..... ,. . •I'g... 

S . Iejoincler................. .!'g.....................  

.1. ................ . ......pg. 
to  

 

 Any other I'apers ................... ... .......... . ..I'g..................... ..to. ............,•.• 

I'1exiio of Appea.rarice..................... 	........ •..... 

Additional 

• 	13. 11ritteri EPrg.1rI1er1ts ......................................... 

Axrieziderxierit Reply by Respozclents .......... . ...........•..., 

Amendment Reply filed by the Applicant......................... 

(-_-D
16. Coi.ixiter Reply'..............................................  

pJA 	 . 

	

• 	 n- 

	

7 . 	 • q ;e'/ 	j/ 1r 

1t 	
1 	 . SECTIbN OFFICER Judl.1 

. 	 . 	i 

 

v-914 



Present : The Hon'ble Mr Justice D.NChcJI- 
dhuz, VjceChajrman. 

Heard Mr N.Dutta,learned Sr.côur\5e 

f or the applicant, Dr.y.K.phukan1eae 

Gcvernment Advocate,Assam for respondrs 

No.2 and 4 and Mr B.C,.pathak, learned icL-
C.G.S.0 for respondents No.1 and 3. 

Permission to file this single appi 

cation jointly by 12 applicants is .11ow-

under the provision of Rule •4(5)(ä) of t 

Central ?mjnjstrative Tribunal (Procedu: 
Rules 1987. 

Applicatjon,ls admitted. Issue usu-

notice. Call for the records. 

List on 28.11.2000 for writter Stat 
merit and further orders. 	 — 
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Advocate for APPlicant(j 

Advocate for ResPondet(5) 
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O}D OF THE TRIBUNAL 

V I L-_Ti Vice Ch 

Four weeks time granted to the  rv - 
to file wri tten statement on th9 prayer 

Mr B.C.Pathak, learned Addl.C.G.S.C. 

List on 2.1.2001 for order. 

ViceChajrj 
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O.A.296 of 2000 

I 

2.1.01. ¶2,'\ FWlr.D.K.Das learned counsel for the 

• 

	

	applicant. 11r.4Pathak learned, AGId1,C.G.5.0 

appearing on behalf' of the respondents 

No.1 & 3. Dr.Y.K.Phukan. , learned Government 

Advocate appearing on behalf of respondents 

No.2 & 4 and prays for time to file written 

• 	statement. kist an Prayer is allowed. List 

on 31-'1-01 for orders. 

Vjce..Chajrrnara 

im 

Wc 	kA 	 2•rtv 

	

9.2901 	List on 13.3.01 to enable the respon- 
dents to file written statement. 

Member 	 Vice-Chairman 

'im 

	

13.3.01 	List on 11.4901 to enable the 
respondents to file written statement. 

(C L(C 
Member 	 Vice-Chairman 

Im 

	

11.4.01 	List on 17.5.01 to enable the 
respondents to file written statement. 

im 	 Vice-Chairman 

	

17.5.01 	 No written statement has so fax been 

bb 
€_-t 	Qj L J1r •I5 

R'b( 1  
\cLt.t 	jAJ) 

-t 	 ( 

fi 1. ed. 

List again on 14.6.2001 to enable the 

respondents to file writtes statement. 

'3 

flembar 	 Vice.Chairman 
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46es of the Regtry 	Date 	 Order of the Tribuna 

Ilk 
List on 26.6.2001 for orders. Durth. 

this period the applicant shall make , 

suitbie application or amending the 

O.A. so that he may'chállenge the 
order dated 27 .4.2001 rwhioh 

allsuters from injury. 

	

me nber 	 Vice-Chairmad- 

P9 

6.6.20 1 Present: Hon'ble Mr Justièe R.R.K. 
rivedi, ViceHhairman 

Hc&ble Mr K,.K. ShErma1,, 
Admin13trat,y t14-inbr. 

In view of: the rde passed iir 

M..No.146/200i amendment o the O.A. 

us allowed. Necessary amendments be 

carried out within ten days. 

Supplementary written statement, if 

aiy, may e filed witniin four weeks. 

Rejoinder may be fifed withfnt:w 

weeks thereafter. 

List for orders on14.8.01. 

K.K SHARMA ) 	R.R.K. TRIVED1 
:t1 EMBER (A) 	 VICE—CHAIRMAN 

nkm 
ileard 1r.O.Oas, Learn3d1osr,s1 fo 	t 

pp1icnt and Plr.8.C.Pathak:, 1Mrned  Addi. c.n,: 

for th 
:8t::: 

xmpespQndan:tB 

nd 

la 

Q3.:2 and 5 as r apondent - s 2 and 4. 

The nacassar arty may fila writte9 

Li on 18/9/01 'rp 
.or+r. 



Notes of the Registry 

/  
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• Date Order of .ftie TribunaF• 	I 

H9ar'd,Mr,D,Das 0  learned coun31 for the 

appliantend Mr.84,Pst.hak,1arnd Addi. C.G.S.C. 

or the raepandent no. 1 and 3. 

The State Of Assam, were impl,ted reap6nd9nt 

no.2 and 5 asrespondant no2 and4. 

T hig ncasaary party may rile written 8tateme 

List or 18/9/01 for order, 

f%mbar 	 liice,-Chairman 

	

mb 	 - 

18.1.0 	 Lis ufl 18/10/01 ti riab1e the 

St.ate rponJnL 	 r.ttpi stte- 

mEnt. 

!ice.Chairman 

I 6 0 10.01 	Nr.D.K.Ds, learned oyinsel ror the 
• 	

applicant requ eat for'tirna on the ground 

that he wants to 	 f'cts. 

	

• 	prayerecceptd.ston 28.11.20014 

flembor 
bb 

28.11.01 	The respOnoent No.1 has riled th 

urjtten eta emert. The oler e Spond5. 

yet to fi1B written statenN,M 

Das,loarne.d counael for th. respondent 

nos. 2 and 14 stated that tn3y also rile 

• 

	

	w ritten5ttentd prayed for some 

time to file writtenStat0fli 11te \  

LiSt n 3.1 .02 for written state 

ment, 

Member 	 jjce.Cnarmafl 

214O1 	List on. 41,02 alonguith •*xN 

C.P No. 4.1.02 for order. 

mb 



,: ThL• . 01*A # 296 of %2 —  
of.tbeRgistry...i'Date( 	Order öf.•th Tribiii'a 

II 
ti3 	iI £ 	bjrjj 	 .. 	 Not,tttn statsient has so far been filsi- 

•XCSPt)SIPOfldaflt No.1. 

A 	 --iflt r 	 Ust for ordsrs on 37.'2001. 

bn: S {1 	hnDez as 2 Brs S .or 

4 	i'i eL.fl 	 Meb.r  

/ 	 .ic<' r. 
• 	 1 

19,601 . 	List on266,2OO1fr orders Duri 

this period the appllc thit shall make 

suitble. application for amending tht- 
 

OA,diO tht he may p4a1lenge the 

order dated 27,4.2001. which he..; 

injury. ' 

Member 	 Vice-.Chai 

J. 	 pg 

• ...............•,,,. .Z60(  1 Pesn;cIon'ble Mr Jutice R.R.K. 
Trivedi, Vice-Chairin----- 

- 	 Hon'ble Mr K.K. Shama, 
Administrative Member. 

In siew of the o.der passed-

M.P.'No.146/2001 artiendtnent of the 0.h 

allowed. Necesary amendments,f 

carried 	out 	within 	ten 	d 

Supplementary wrftten: thtateTrc, 

any, may be filed, within four we 

Rjoinder may be tiled within 

weeks theeafter 

List for orders on 14.8.01. 
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,(K.K. SHARMA ) 	(,R.R.K. TRIVE 
• 	MEMBER (A) 	 VICE-CHAIRI'1M. 

nkm 
; 	48--01- 	 earci ilr.D.Das, learned couns1 fo 

• 	
. 	 I 	 • 

applicant 	d Mr.B.C.,Pathak, learns  

rcr.L4 	. 	 3ntal,t039 

I 	 • 	state of seam w e impletedrespon 

nos. 2 and 5 as re ndnt nos. 2 and 4, 

• 	• 	 The n essary rty may file writt 

statema . 

List on 18/9/01 for or ,  . 
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\\ 
Order Of the"Trihuna 

	

14,8.01, 	Headfi. 0.Das, learned counsel fot the 

applicant and Mr.B.C.Pathak, learned AddL.G.G.S.C. 

for the respondent no. I and 3. 

The State of Assam, were inçleted respondent 

no. 2 and 5 as respondent no. 2 and 4. 

The necessary party may file written statemaM 

List on t8/9/0I for order, 

C 
Member 	 Viri-.Chairman 

mb. 

18.9 0 31 	List on 18/10/01 to enable the 

State respondents to rile written stata 

ment. 

mb 
.4') 1')r 
I.I 

Pember 	 Vice..Chairman 

P%r,D.K.Das, learned counsel Per the 

applicant reques Per time on the ground 

that he wants to submit some more Pacts. 

Prayer accepted, List on 29.11.2001,- 

c 
liember 

The rfsponderit No.1 has Piled the 	. 

L..ltt5fl statement. The other respondentS -

yet to filp writtenstatemant, lr5. 

Qas, learned counsel for the respondent 

ns. 2 and 4 s:.tated that they also f•j 

',ritten statement and prayed for some 

time to rile written statement, 

LiSt on 8.1,02 for written state- 

mnt. 

L L. 
1lember 	 Vice—Lna3. rfflafl - 

List on 4,1.02 alonwith RYRxxM 

C.P. No. 4,1,02 for order, 

h)v 	')-i_- 

t-'  6) 

-c_ 

mb 
1 60 0.01, 

bb 
28,11 .01 

fiernber 

mb 
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Misr 
0.,A. 	of 2000 

8•.i .02 

mb 

It has been stied that the writt 
statementhas filed by the 	of Ind 
It has alào stated that thsLwrjtten sta 
will cover in the 3911201 and 
452/2001 1also. In view of the position, 
case may  flow be lited for hearing. The 
1earneunse1 Porth•e State of h8sam 

file written statern.t within three wee 

from today. The other respondent3 may as  
file writ ten statement. 

List on 12.2.2002 for hearing. 

C : It  
Member 	 Iice.Chajr.. 

/3 J( 

 

12.2.02 ard ccuni for the. parties. 

Hearing COfiC luded • Juctqrnent dc live: ed 
Li open Cturt, kept in separate sheets 

The appiicaion .18 c1smissed in terms 

of the ozer. No crder as to costs. 

(c 
Me 	 Vice-Chairr 

ii 

lAf 

\V~~

, IV 
pg 



4, 

I 



CTp ADMINIST?JTTRIBUN 
GUAJ.j1 BENCH 

original 2 pp1jcatiOn No. 296/2000 39 1/2001 and 
45 2/2001, 

/ 

-  
Date of Dec 	122w2QO24 

• 	

jsjoñ.. 

Si Jatiridra Sarmah & Ors, 

Petitiofler(S) 

Sri. D.K.t)as. 

- 	AQVocate for the 
- 	

- 	Pt1tior(s Versus_ 

• Union of India & Ors. 

Sri A.L 	Roy,Sr.C5 	
Mrs M.Das, GOVt.AdVQate 

R€spor e L;\ THE HON 1 BL 	4J JTJSTIC  
TH 	 VICE CHAIRmM E H NBL R K. 	

AP4A ADMXNISRAE MMBER  

Whether 
jUdgment  Reporters of local 	per,3 may be allo 	o see the 

2a To Le tèfer t t Reporter or not ? 

3. Whet 	
hjr Lordshjp Jish to se 

40 	et 	 e te fair CCpy f the 	ment 
er th 	

is to be 
circulated to the °her Benches 

JUdgment 
 delivered by Hoflb1e. 

Vice_Chairman 

	

-. 	 I 
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CENTRAL ADMINISTRATIVE TRI BUNAL, GUWAHATI BENCH. 

Original Application NO. 296 of 2000, 

391 of 2001. and 

452 of 2001. 

Date of Order : This the 12th Day of February,2002. 

The Hon 'ble Mr Ju.stice D.N.Chowdhury,Vice-Chairman. 

The Hon'ble Mr k.I<.Sharma, Administrative Member. 

O.A. No. 296 of 2000. 

• 1. Sri Jatindra Sarmah, 

• 	2. Sri Mint Kr, Das, 

sri Ranj an xr • Das, 

Sri Rajib Kr. Das, 

• 	5 • Sri Dibya Dhar Gogoi, 

• A. Ishlari Narzaary. 

Sri Hiranya Sarmah, 

Sri Khanindra Math Barnian, 

Sri Mahendra Nath Dowerah, 

Safique Ahmed, 

Ritesh Bhattacharjee, 

Musfakar Mi, 

Seal Sarma and 

pradeep Hazarika 

O.A. NO. 391 of 2001. 

Mr. Jorges A.hmed 

Sri Ama 1 Ch. Sarma T 

. . . Applicants 

Applicants. 

O.A. No. 452 of 2001 

1 Sri Diganta Borbaruah, 

2. Sri. Ajoy Deuni Eharali . . ?pplicants 
By Advocate Sri D.K.Ias in all the cases. 

-Versus- 

1. Union of India, 
represented by the Secretary to 
the Government of India, 
Ministry of Environment and Forests. 
ParyaVaran Bhavan, 
C.G.O. Complex, phase-77, 
Lodhi Road, New Dejhi-11003. 

2, The State of ABeam, 
represented by the Commissioner 
and Secretary to the Government of 
Assam, Department of Forests, 
Dispur, Guwahati-6. 

) 

contd...2 

- 
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Union public Service Commission, 
Dholpur House, Shahjahan Road, 
New Delhi (Represented by Secretary,upSC) 

The Principal Chief Conservator, 
of Forests, Assam, Rehabari, 
Guwahati. 	 . . .Respondents in all the 

3 cases. 

By Advocate Sri A.Deb Roy,.C.G.S.0 
for Respondent No.1 & 3 and 
Mrs Manjula Das,Govt. Advocate,Assam for 
respondeflts No.2 and 4. in all the cases. 

ORDER 

CHOWDHUY J.(v.C) 

All these 3 applications were taken up together 

since it involve common question of fact and law. 

	

2. 	In these applications the applicants prayed for 

the following reliefs : 

* 	
i) Set aside and quash the impugned Central 

Government Notification dated 9.11.95 i.e. amended 

Indian Forest Service (Fixation of Cadre Strength) 

Seventh Amendment Regulation 1995 in respect of Assam and 

Meghalaya by amending the existing Indian Forest Service 

(Fixation of Cadre Strength) Regulation 1966 to the extent 

it earmarks 22 post of Deputy Conservator of Forest (DCF) 

(Territorial) for the members of the Indian Forest Setvice 

and to show all D.C.F of Assam Forest Cadre to hold charge 

of any forest division. 

to regularly hold the meeting of the Selection 

Committee as per Regulation 5 of the IFS (Appointment by 

promotion) Regulation, 

To regularly hold Triennial review of the 

cadre strength under sub-rule •(2) of Rule 4 of the IFS 

Cadre Rule 1966. 

	

3. 	in exercise of powers conferred by sub-section (1) 

of section 3 of the All India Services Act, 1951 read with 

contd..3 
1- 



sub-rule (2) of Rule 4 of the Indian Forest Service 

I:! 

	

	(Cadre) Rules, 1966, the Central Government in consultation 

with the Government of Assam & Meghalaya made the regula- 

tions to amend the Indian Forest Service (Fixation of 

Cadre Strength) Regulations. 1966 known as Indian Forest 

Service (Fixation of Cadre Strength) Seventh Amendment 

Regulations 1995. The said rules were made in terms of 

the notification determining the senior posts under the 

Government of Assam. The aforesaid rule is not an executive 

act, it is statutory and legislative in character having 

Lull effect subject to the provisions of the 2t. As a 

matter of fact this regulation is not directly under 

challenge. The applicants however objected to categorisa-

tion of 22 territorial posts in this proceeding. A 

legislative provision made by the competent authority 

cannot even be faulted on the ground of production of 

inequality by the operation of the Rule is not enough to 

attract Constitutional inhibition more so when the 

classification is reasonable and founded as intelligible 

differentia which bear a reasonable relation to the 

object sought to be achieved. The applicants in this 

proceeding are State Forest Officers. The Tribunal is 

competent to exercise Its jurisdiction under SectIon 14 

of the Administrative Tribunals Act, which delineated 

the jurisdiction, power and authority of the C entral 

Administrative Tribunal in relation to all service 

matters concerning the member of all India service. 

Under the scheme of the act the grievances of these 

applicants can not be a subject matter of a proceeding 

under SectIon 19 of the Act. The applic ants may take 

up their grievances before the State Government or any 

other appropriate forum and not before this Tribunal. 



- 

-4- 

All 

4. 	Mr D.K.DaS, learned counsel appearing for the 

applicants contended that the grievance of the applicants 

are genuine. Also heard Mrs Manjula Das, learned Government 

dvocate, Assam and Mr A.Deb Roy, learned Sr.C.G.S.C. In 

the above set of circumstances we can only observe that 

the applicants are free to raise their grievances at the 

appropriate forum. 

With these all the three applications stands 

dismissed. Interim orders passed, if any stands vacated. 

There shall, -however, be no order as to costs 

K.K.SHARMA ) 
	

DN.CHOWDHURY ). 
AL4INISTRATIVE MEMBER 

	 VICE CHAIRMAN 

pg 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUWAHATI BENCH 

1 application U/s.19 of the Administrative Tribunal 

:., 1985). 

ORIGINAL APPLICATION NO? 	OF 2000 

Shri Jatindra Sarmah & Ors. 	... 	Ap1icants. 

Versus 

The Union of India & Ors-. 	... 	Respondents. 

INDEX 

1. Body of the application 1 to 44 
') 444a vi 4,  4L 

 Annexure 1 	. 
 Annexure - 2 

5. Annexure - 3 	 - 

 Annexure 4. 
 Annexure - 5 	- 
 Anrexure 6,A - 

 Annexure - 7 
 Annexure 8 

11,. Annexure - 9 
12. Annexure -10 	-- - 

13. Annexure -ii. 
-12 

 _-_--------------------- 
14. Annexure 
15. Annexure -13 
16. Annexure - 14 	____________________________ 

CRZI  
17. Annexure -15 
18, Annexure -16 
19. Annexure -17 
20. Annexure -18 

Filed by - 

I/fr 
Advocate. 
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I 
BEFORE THE CENTRAL ADMI STRQaIc :JGUWAHATI 

BENCH 

Lc$ 
O.Ao No. 	 of 2000 

An application under Section 19 of the 	Administrative 

Tribunal Act,.. 1985. 

1 PARTICULARS OF THE CASE. 

Sri Jatindra Sarrnah, 	- 

son of Sri S..Sarmah. 

Divisional Forest Officer, 

Kamrup West DivisiOfl, 

Bamuniqaofl. 

Sri Amrit Kr. Des, 
	 Qç 

son of Late N1.Das, 

• 	 Resident of Ba1ihatqaon. 

Sibsaqar, 

Divisional Forest Officer, 

• 	 Kariman.i. 

3, Sri Ran.ian Kr. Das, 

son of Sri Haranath Des, 

Resident of Khanapara, 

• 	• 	 Guwahati 

• • 	 • 	Divisional Forest Officer, 

Sonitpur West Division, Tezpur.  

Contd.. . 1- 
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26 SEPfli) 
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4. Sri Rajib Kr.Das, 

son of Sri Haranath Das. 

Resident of Khanapara,. 

Guiahati.  

Divisional Forest Office, 

Sonitur East Division, 

	

Biswanath Chariali. 	 '- 

5, Sri Dibya Dhar Goqol, 

son of Late Indika Gogoi, 

Resident of Katchpara, 

Sibsaqar, 

Divisional Forest officer, 

North-LakhimDur. Lakhimpur. 

5A,Ishlari Narzaar, DFO, 

Kachuqaon,Gosaiqaon, 

Sri Hiranya Sarmah. 	
0 

son of Sri Baldev Sarmah, 

Divisional Forest Officer, 

North Kamrup Division, Assam. 

Sri Khanindra Nath Barrnan, 

son of Bhubaneswar Barman, 

Divisional Forest Officer, 

cie Valley Division, 

District - Bonqaiqaon. 

Sri Mahendra Nath Dojerah. 

Contd.. .1- 

c 
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C. 

son of Phukan Ch. Dowerah, 	26 	SFP 7 

• 	Resident of Sibsaqar, 	 t 
-. 	Guwahat . a 

Divisional Forest Officer, 	 •_,1.L 

Dibruqarh DivisiOn. 

9. 	Safique Ahmed, 	D.F.O. 	Loqqinq 

Division, 	Guwahati. 

iø.RiteSh Bhattachar.lee, 	!DFO, 

Assam State Zoo. 

11.Musfakar Ali, 	D.F.O. 	Social Forestry, 

Bisjanath CharialL 

• 	12.Seal Sarma, 	D.F.O. 	Social Forestry, 

Sihcaqar.. 

W4 , 	PLICNTS 

VERSUS 

• 	1. 	Union of 	India, 

represented by the Secretary to the 

Govt. of India, Ministry of 

• Environment and Forests, 

Paryavaran Bhavan, 

• 	 C.G.O. 	Complex, 	Phase-77 

Lodhi Road, New Delhi-11003 

2. The Government of Assam. 

Represented by the Commissioner 

and Secretary to the Government 

• 	 • 	 of Assam, 	Department of 	Forest' 

Cispur, 	Guvjahati-6. 

• 	 3. Union Public Service Commission, 

Dholpãr House, Shah.jahan Road, 

New Delhi (Represented by Secy.UPSC. 
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26 SEpnn 
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4. The Principal Chief Consevatwhatf 3e1 

of Forests, Assam Rehabari, 

Guwahati, 

RESPONDENTS. 

2. 	 PARTICULARS OF THE ORDERS AGAINST WHICH THE 

APPLICATION IS MADE. 

(1) 	Impugned 	Central Govt... natification 	No.. 	- 

16016/2195-AIS(i1) - A dtd. 9,11.95 i.e. Amended Indian. 

Foest Service (Fixation of Cadre strength) seventy 

amended Requlation 1995 in respect of ssam-MeghalaVa 

Cadre by amending the existing.. Indian Forest Service 

Fixation of Cadre strength) Regulation 1966 by including 

22 posts of D.C.F. (Deputy Conservator of Forests) 

Territorial as induced in the IFS cadre Rules thereby 

depriving the members of the State Forest Service like 

the applicants in the rank of Deputy Conservator of 

Forests. posting in Territorial Division of 	Assam 

although no such posts exist in Assam as 	per,  any 

notification issued by the State Government or any 

proposal made by the same at any point of time.. 

Discrimination between the members of Indian 

Forest Service Cadre and Assam Forest service/Class-I) 

cadre while proposing identification of certain key 

Contd . .. 1- 

ci 
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I 	SEP 
posts of DeputY Conservator of Forests in Asam by the 

i 

Respondent Mo 	4 withoUt any lawful 

basis as made vide his letter dtd 8th January, 1996 to 

the Respondent No2. 

3. 	The applicants declare 	that the subject 

matter is within the jurisdiction of the 	Hon'ble 

TribunaL 

4,. 	The applicant 	further declares that the 

application is within the limitation prescribed under 

section 21 of the Administrative Tribunal Act 1985 

5. 	 FACTS OF THE CASE 

'1. 	That the petitioners are citizens of India 

and is therefore entitled to all the riqhts 	and 

privileqes guaranteed to a citizen of India under the 

Constitutiofl, of India and the laws framed thereunder.  

• 	 2. 	That the petitioners'N0 . -ofl are members 

of the Assam Forest (Class-I) cadre officers 	Associa- 

tion 	a nd are at present holding important Forest 

• 	 Divisions of Assam in the caaçitY of Divisional Forest 

- 	Officer (DFO)..ThB petitioners' in the instant petition 

is aggrieved by the Central Government notification dtd 

• 	 9..1L95 including 22 out of. the 28 Forest 	Division 

(Territoria1 ) in the I.F.S.Cadre Rules. 

Contth 
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3. 	In the instant application, fithe 	i.ev3nde 

made by the applicants, the cause of action for 

instant case and the relief sought for are all common 

to all the said applicants and hence the instant appli-

cation has been filed .jointiv by them and they may be 

permitted to do so as provided for under Rule 4/5(a) of 

the CAT (Procedure) Rules 1987. 

That 	the petitioners state that 	their 

service condition is governed by the provisions of 

"Assam Forest Service• (Class-i) rules 1942 having statu-

tory force. That your petitioner 	were recruited a per 

provision of Rule 6 of the said rule and been appointed 

in the initial post ie. Assistant Conservator of Forest 

as per provision of rule 4 (a) of the Said Rule. 

That the applicants beg to state that like 

many other Administrative Services in Forest Service 

too there are two seperate categories viz, the Indian 

Forest Service and the State Forest Service. The Indian 

Forest Service is regulated under the Indian Forest 

Service (Appointment by Competitive Examination) Requla-

tion 1967, Indian Forests Service (Apointment and 

Provision) Regulation 1066, Indian Forests 	Service 

(Fixation of Cadre Strength) Regulation 1966, Indian, 

Forest Service (Pay) Rules, 1968, Indian Forest Service 

(Probation) Rules, 1968, Indian Forest Service (Praba- 

Contd .. . 1- 
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Roulation 196 	-  

- 

Forest Service (Recruitment) Rules, 1966 Indian Forest 

Service (Initial Recruitment) RegulatiOn, 1966, Indian 

Forest Service (Regulation of Seniority) Rules, 1968. 

whilE in Assarn the State Forest Service is regulated 

by Assam Forest Service Class-I Rules, 1942 as 

aforesaid. 	- 

6. - 	That the applicants beg to state that the 

Forest Research Institute Dehradun is a deemed Univers-

ity. This Institution in its meeting held on 21.08.98 

has recognized associate of Indira Gandhi Forest Academy 

Diploma as eguivalent to M.Sc.. (Forestry Degree). 

Further, the same Institution in its meeting held- on 

13.12.98 has also ràcognized the Diploma of the State 

Forest Service Colleges as eguivalent to M,Sc. (Forest-- -

ry), while doing this the Institution - held that the 

Syllabus of the State Forest Service Colleges as very 

muc.h co-erable with that of Indira Gandhi National 

Forest Academy, Decision of the Institute recognizing 

both the Diplomas were published 'iide its Notification 

dated 21.04.98 and 15.0199. - 

Copies of the Notification dated 21.04.98 

and 15.0199 and chart showing the 
- 

tra1 	 I post are annexed hereto and marked as 

26 S[P7flD 	
2 & 3 respectively. 

Ii . 	Guwahati WLOhj 	
- 	Con td. . . / - 
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6A. 	That thus the incumbents belonging to the 

State Service Cadres are selected by State Public 

Service Commission and thereafter do undergo Training in 

State Forest Service Colleges and obtained Diploma in 

Forestry which is equivalent to t'l.Sc. Forestry Degree 

and thereafter they are appointed against sanctioned 

State Forest Service Post.. Simli•ariv LT1 

belonging to Indian Forest Service are, selected by 

Indian Public Service Commission and thereafter they do 

undergo Training to obtain Diploma which is also equiva 
/ 

lent to MSc Forestry Degree and1/ -r they are 

appointed against the post under Indian Forest Service 

Cadres 

68. 	That the petitioners beg to,state that under 

the provisionS of Assam Foest Service Class-I Rules 

1942, members of Assam State Forest Service is designat -

ed as Asstt Conservator of Forests in Junior Scale and 

Deputy Conservator of Forests in Junior Scale and Deputy 

Conservator of Forests in Senior Scale and the Scale of 

Conservator of Forests and Chief Conservator of Forests 

in higher hierarChY As per provision of Rule 3 of the 

said Rules, the members of the Senior Scale i.e.. Deputy 

Conservator of Forests are eligible and entitled to hold 

charge of any Forest Division including the posts of 

working plan officers5  Silviculturists etc. In the 

Junior Scale members of the Service have been designated 

Vf-jT c 

O3Iti- I 4drnnirrt1vp Trih,.,..l 

76 
	 Contd .. . 1- 
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as Asstt.. 	Conservator of Forests and in the Senior 

Scale of designated as Deputy Conservator of Forests who 

after 18th Year of Service are promoted to the rank of 

Conservator of Forests etc 

7. 	That the petitioners beq to state that as per 

the provisions of Indian Forest Service (Cadre) Rules, 

1966, the Government of India in Consultation of the 

respective State Gavernments formulate the Cadre 

Strength of Indian Forest Service Cadre in a State, 

time to time, usually at an interval of 3 years. The 

Strength of IFS in the Assam and Meqhalaya Cadres have 

also been increased time to time as detailed below :- 

That Govt. of Assam as well as Union Govern-

ment of India gradually increased the number of I.F.S.  

Cadre in Assam under Assam Meqhalaya Cadre, and subse-

quently they are •elisted all the Division, Circle, 

Post of C.C.F. etc. by posting Cadre against 

Assam Forest Service Cadre, which has been listed 

below: - 

INDIAN FOREST SERVICE (FIXATION OF CADRE STRENGTH) 

REGULATION 1966. 

(Assam-Meghalays Cadre) 
	

L. 
C, 

172 Revision 
	 CC.F 	No. 	

/ 
ry 

Contd ...  



as published by 	 C.F. 	No.. Senior Post. 

the Union Govt. of India 

N5 

I 

198.1 Revision 

(as published by 

the Govt.) 

D.C.F. 	.... No. 

V 	
.C.F. 	. 	No. Junior Post. 

etc. 

. A t.a .%J 	 .%' 1# ø t. 	 r. t # .. 

Total 56 Assam_MehalaVa Cadre. 

Senior Post. 

C.C.F. 	 ... 1. No. 

Addl.CC.F. 	 ... 1 No. 

C.F. 	 .. 5 Nos. 

Conservator of Forest 

(Development Circle) 

1 No. 

C.F. (Economic 

Circle) 	 .. 1 No. 

Vq 

Oetr 	
•VV 

26 SEP 

V 	 ain1 

GU10761 	
en4 	

V 

Conservator of Forest 

(HIQ) 	 ... 1 No, 

CF (Social 

(Forestry) 	 ... 1 No, 

V 

 Deputy Conservator of Forest 

(D.C,F.) 	 . . 
.18 Nos. 

D.C,FjEastern Assam and 

Western Assam Wild Life 

Division) 	 ... 2 No.. 

Contd.. 
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D.C.F. (cssam State Zoo) 

1 No. 

LJorkinq Plan Officer 	,.. 3 No1 

Forest Utilisation Officer,. . I No. 

Planniflq Officer 	 , . .2 Nos 

SilviculturjSt 	 . .1 No. 

1988 Revision 	Assam. 	 - 

(third amendment 	C.C.F. 	
.. 1 No. 

C.C.F.(Wild Life) 	... 1 No. 

C.C.F. (S.F.) 	 ,.. I No. 

C.F,(DeVelopmerlt) 	... 1 No. 

C.F. (economic Circle 	... lNo. 

C,F.(H/Q) 	 ... 1 No. 

C.F. (S/F) 	 .., 3 Nos 

Field Director Tiqer Project -1 No. 

Director Kaziranga N.P. -1 No. 

Deputy Conser.vator of Forest -22 

D,C,F.(W/L). 	 - 2 

D.C.F.(State Zoo) 	 * 3 

Workinc Plan Officer 	- I 

Forest Utilisation Officer 	- 1 

Planning Officer 	 . 	3 

Silviculturist  

1995 Revision 	Assam 

P.C.C.F. 	 - 1 

C.C-.F. (Protection) 	 - '1 

c.c.F.(W/L) 	 - - 

Contd .. . 1- 
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i.e. 	Chief Wild Life Warden 1 

C.C.F. 	(s.F) - 	 1 

C.C.F. 	(Research Traininq 

of W/P) 1 

C.F.(Territorial) - 6 

C.F. 	(Development) 1 

C.F. 	(Economic Circle) - 	 1 

C.F. 	(H/Q) - 	 1 

C..F(S.F.) - 3 

C.F. 	(W/L) - 	 I 

C.F..(Border) 1 

Director Project Ticer Manas 3. 

• 	Director Kaziraria NP. - 1 

D..C.F..(Territoriai) -22 

D.CF(W/L) 	. 	. -2 

D.C.F. 	(ssam State Zoo) -1 

Workinq Plan. Officer -3 

Forest Utilisation Officer -1 

Silviculturist -1 

The latest revision of IFS cadre strencth in 

ssam and Meqhalaya cadre has been done vide-Government 

of India Notification No, 16016/2/95-Ais(II)-A dated 

L11.95. 

copy of the Govt. of India Notification 

dated 9.1195 is annexed hereto. marked as 

.NNEXURE-4. 
Otra1 	 I 

2 	SF P 	 Contd. 

- -•- 
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 That the impugned notification dated 	9.11.95 

has shown 	22 Nos. of Posts of 	Deputy Conservator of 

Forests (Territorial) in Assam as encadred for IFS 

cadre. But as on the date of publication of the said 

impuqned Notification there.has been any post of Deputy 

Conservator of Forest notified as DCF (Territorial) nor 

there was ever any propoal submitted by the Government 

of ssam to the Govt. of India to notify any post of 

Deputy Conservator of Forests as Deputy Conservator of 

Forest (Territorial). 

That after publication of the impugned Noti-

fication dated 9.11.95. the Princibal Chief Conservator 

of Forests, Assam sent .a letter No. FE. 24/44/87 dated 

Guwahati the 8th January. 1996, ta the Commissioner and 

Secretary to the Govt. of Assam in the Forest Depart-

mont, Dispur, Guwahatj-6,, proposing to notify a list 

showinq cadre posts ad non-cadre posts in Assam. as 

• 	 Contd .. . 1- 
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:in Territorial Division, Wild-Life Divisions 	etc. of 

the State Forest Department, who has all along being 

discharging duties and show shouldering responsibili-

ties by holding the charge of many of the Divisions 

since establishment of Forest Department. 

12. 	That the petitioners states that since the 

, officers of the State Forest Service (SF5) Cadre 

belonging to the said Association are posted in differ-

ent, divisions of the State irrespecting of identifica-

tion/specjfication of Cadre posts for the best adminis-

tration and management of Forest and Wildlife of the 

State. Moreover, the S..F..?S,. officers who are all elig-

ibis for promotion to I.F.S. after completion of 8 years 

of service. discharge the duties and responsibilities 

which are same with that of I.F.S. officers. Further, 

no specific duties or responsibilities are separately 

vested or identified either for S.F.S. officers or the 

I.F.S. officers. Thus, any step in pursuance to the said 

rrotification dtd. 9.11.95 by the Central Government 

including the no of divisions (Territorial) in the 

I.F.S. Cadre list for the purpose of identifying them as 

cadre posts will not only be detrimental to the over-all 

Management of Forests of the State but also will be 

totally discriminatory step towards the management of 

State Forest Service Personnel like he petitioners 

-- 
fc;  

Central 	
mintratI 'rribana1 

Contd. 26S{PflTh 	1 
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13. 	That your applicants state that the State 

Forest Service Cadre qoverned till today by statutory 

Rules called the 'The Assam Forest Service Class-I 

Rules 1942 framed as Per provisions of the Government of 

India act. 1935 and saved by Article 371 of the Consti-

tution has been totally iqnored., Even the All India 

Forest Service Rules doe snot deny the existence of a 

State Forest Service Rule 2 (q) of the Indian Forest 

Service (Recruitment) Rules 1966. As a result of the 

said notification the A.F.S. members like the petition-

ers will be deprived of postinq in a Territorial divi-

sions inasmuch as 22 number of post of D.C.F. (Deputy 

Conservator of Forests) Territorial has been earmarked 

for the Indian Forest Service officers in the State 

Cadre. As a result of the said notification the A..F..S_ 

members like the petitioners will be deprived of postinq 

in Territorial division. So lonq run by them effectivo-

lv vhjch officers scope for dealinq with challenqin 

task and varied experience. 

14.. 	That the petitioners further state that the 

State Forest Service Officers recruited by 	the State 

Government from ijithin the State are under a statutory 

rules, and as such the State and the Central Government 

has a statutory duty and responsibility that any chanqe 

in - the cadre strenqth must not be detrimental to the 

interest of the members of the State Forest Service like 

2 	
Contd.../- 
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- Guwabati lench 



-16- 

the petitioners who 1-'as contributed immensely to the 

preservation of Forest and Wildlife in the State since 

100 years back. 

15. 	That yourpetitjoners states that the Indian 

Forest Service Rules are silent about any criterian to 

be adoDted. Rule 4 (i) of the Indian Forest Service 

Cadre Rules 1966 States 'The strength and compoSition 

of each of the Cadre constituted under Rule 3 shall be 

as determined by the' Central Government in consultation 

with , the State Government in this behalf',.' Rule 2 '  (b) 

cadre post meaning any of the posts specified under 

'item 1 of each cadre in the schedule to the Indian 

Forest Service (Fixation of Cadre Strength) Regulation 

1966. Moreover, as per section 3 of the Assam Forest 

Service Class I Rules 1942, there is the existence of 

State Cadre and Sub-section (2) of Section 3 stipulates 

that the State Government may increase the cadre by 

creating Permanent a temporary posts from time to time 

as may be found necessary but in case of Assam due to 

regular in the of regular recruits, there has been 

acute stagnation at the level of ACF and DCF and as a 

result the promotional Prospects of the eligible State 

Officer's like the applicants' have been restricted 

causing grave loss and prejudice and as such 	at the 

statutory obligation 	on the part of the Respondent 

Government to review the Cadre strength and composition 

Ccntd .. .I'-- 
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has 	not be done regularly leading to such promotional 

stagnation of the members of the State Forest Service. 

16. 	That your applicant states that in terms of 

Judgement of the Hon'ble Central Administrative Tribunal 

in O..A..No. 52, 53., 59 of 1993 and 96/94, three direct 

recruits filed aDplication before the Hon'ble Tribun-

al directing the State of Assam of executing the 

aforesaid orders' and for initiating of contempt 

proceedings against the State Government for violation 

of the directions of the Hon'ble Court in as much as 

by the said Judqement the State of Assam was restrained 

from promoting/appointing any officer of the Assam State 

Forest Service to any IFS Cadre including the post of 

Conservator. The said contempt application No. 35/96 was 

finally heard by this Tribunal and by order dtd. 

18.12.97 and contempt proceeding dropped against the 

State Government, 

cgqrieved by the Judqement and order of the 

Central Administrative Tribunal dropping contempt 

,roceedinqs the applicants filed petition under Article 

226/227 (Civil Rule Na, 1859/98) before the Division 

Bench of the Hon'ble High Court which was also rejected 

• by order dtd. 6.5.98. Thereafter a Review Petition No. 

• 59/98 has been filed before the Hon'ble High Court and 

the same is at present pending disposal. The applicant 

Contd . .. 1- 
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states that the direct recruits who had filed the said 

Review Petition has tried to mis-interpret and mis-read 

the purport of the order of the Hon'ble Tribunal aris-

ing out of O.A.No, 52., 53. 59 of 1993 and 1996/94 by 

stating that State Government was violating the provi-

sions of Rule 8 and 9 of the IFS (Cadre) Rules, 1966 by 

postinq Non cadre officers to IFS Cadre Post whereas the 

said Judement only restrained the State of Assam from 

promotinq or appointinq any officer of the Assam State 

Forest Service to any IFS Cadre includinq the post of 

Conservator of Forests so lonq as the IFS (Cadre) Rules 

1966, and IFS (Fixatinq of Cadre strength) Regulation 

1966 are in force.. 

(Coiesof the order of the Hon'ble Trib-

unal and the Division Bench of the Gauhati 

High Court are annexed herewith and marked 

as ANNEXURES-71& 4 respectively). 

17. 	That your applicant states that till date 

the Government of Assam has cateqoricallv stated that 

the State Government has not as yet identified the 

cadre posts and as such the concerted move of direct 

recruits to misinterpret the point of posting of 

Deputy 	Conservator 	of 	Forest 	with 	that 

appointment/promotion to their advantage 	has caused 

immense loss and 	preludice to the interest of the 

4r 	•' 	.. 	

( 	Contd .. . 1- 
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State officers' like the petitioners' 	The applicant 

• 	 further states that the contemplated move of the State 

Government to identify the 22 postS of DC..F.. (Tern- 

• 	. 	tonal) without first-diffentiating between the natures 

duties respondents of the State Officers like the appli- 

cants. 	and the direct recruits will have an overall 

impact of the cadre Management of the 	respective 

service and thereby seriously causing irnmese 

Los/pre.ju'dice to the interest of the State. Officers 

like the applicants •. 

• 	
. 	 (Copy of the affidavit-in-opposition' filed 

by the State of Assam in W..P(C) No, 

\. 	. 	, 	• 3884/2. 
.,AfVfViX ,  7 

That 	your 	applicant 	states 	the 

discrimination, meted out to the members of the Sate 

Service like the petitioners' can be seen from the fact, 

that State Officer's are denied the senior time scale of 

pay and promotion to the rank of D.C.F.in 	the . State 

Forest Service Cadre inspite of being eligible 	under 

Rule 11 (1) (a) and 12 (b) of the Assam Forest 'Service 

(Class-I) Rules 1942 and availability of substantiative 

vacancy when the relevant service Rules applicable to 

the direct recruits who •join s .CF'in the Deprtment' 

re strictly followed and implemented. Moreover, in the 

matter of ' passing of Departmental Examination 	for 

• 	 • 	
•r 

rn'r7 	 • 	 • •• 	

) Contd ... 1- 
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promotion to senior Time Scale. serious directions 

/violations of the Rules applicable to the 	direct 

recruits vis-a-vis the State Offices can also be 	seen 

and also orders of the Hon'ble High Court and Supreme 

Court which clearly supports the contention of the 

applicants regarding hostile discrimination betveen the 

State Officers and the direct recruits. Mention may he 

made of cases, were officers' recruited initially as 

ACF who have been serving for nearly 14 years by now but 

have not be promoted to the Senior Scale (DCE) who are 

otherwise eligible for promotion is per provisions of 

Rule (ii) (a)..(a) of the APS (Class-7) Rules 1942. There 

are instances of officers in the senior Scale who are 

promoted to IFS as per Rules from S.F . S. Cadre at the 

Faq end of their career, holding the post of D . C . F .  

(DFO) for more than 25 to 30 years and thereafter to 

retire without further promotion of the rank of C,F, 

C.C.F. and PCC.F. This have been the scenario due to 

the intake of direct officers to the State of Assam 

regularly without taking into consideration the service 

prospects of the State Officers' by holding the selec-

tion committee meetinq in time for promotion of State 

Officers tothelndian Forest Service (IFS) and regular 

Triennial Cadre review as envisaged under the relevant 

statutory, regulation regulating of their condition of 

service seriously .jeopardising the State Officers' like 

the petitioners promotional avenues 

' 	 Contd. . .  
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19. 	That your applicant states that sub rule (2) 

of Rule 4 of the IFS (Cadre) Rules 1966 there is a 

mandatory provisions of Triennial Res of the 

Cadre. The said Rule is guoted below. A' strength of 

cadre (1) The strength and composition of each of the 

cadre constituted under Rule 3 shall be as determined by 

regulation made by the Central Government in consulta-

tion with the Stat& Government in this behalf, (2) The 

Central Government shall at the interest of every three 

"ears' re-examire . the strength and composition of' 

each such cadre in consultation with the State Govern-

ment concerned and may make such alteration therein as 

it deem fit. Pro'ided that nothing in this sub-rule 

shall be deem to effect the power of the Central Gov-

ernment , Teacher the strength and composition of. any 

cadre at any other time. Provided further that the State 

Government concerned may add for a period not exceeding 

one year, and with the approval of the Central Govern-

ment for a further period not exceeding 14Wyears, to 

a state or Joint cadre one or more posts carrying duties 

and responsibility of a like nature to a cdre o5t a 

plain reading of rule 4(2)of the Cadre Rules clearly 

stipulates that a duty is east on the p.o.s.-t of the 

Central Government to maximum the strength and composi-

tion of each cadre in consultation of State Government 

concerned at the interest of 3 years' but this statu-

tory obligation of carrying out Triennial Review wa 

ir 	
Contd ... 7- 
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totally ignored 	leading to acute staqnation in the 

promotional prospects of the State Officers like the 

applicants. 

That your applicant states taht as per Rule 5 

of the IFS (Appointment by promotion 	Regulation 1966 

stipulates preparation of list of suitable officers for 

promotion from the State Forest Sorvice after completion 

of eight years of continuous service to the Indian 

Forest Service. The relevant Rule is gucted below. Rule 

5 (1) preparation of list of suitable officers-(l) Each 

committee shall ordinarily met at ihteri not exceeding 

- one year and prepare a list of such members of the Sate 

Service as are held by them to be suitable for promo-

tion to the service. In the case in Assam 0 the respon-

dent authority not hold the meeting of the selection 

committee for considering the case of eligible State 

Forest Officers like the applicants to be inclided for 

promotion to the Indian Forest Service and as a result 

right to be considered for promotion to the Indian 

Forest Service gets ,jeopardised pro.ludicially effecting 

their promotional prospects to reach higher 

their service. 	 - 

That your applicant states that in all other 

similar Civil Service like Indian Administrative Service 

and Assam Civil Service -there is no specific identifica- 

- - 	
Contd. 

2bSFF: 

• 	
-1 	Guvzihati 3ench 

- 



I 
	 23 - 

tion of posts for lAS personnel clashing with the 

posting of ACS personnel and similar cadre strength 

rules have only determined the strength and composite 

of cadres without specifying any particular posts. So 

the action of the Respondent in issuing notification 

dtth 9.1195 and proposed list dtd 8,.0196 iss'ued by 

Respondent No, 4 is arbitrarV, unfair, discriminatory 

and violative of the legal and statutory rights of the 

applicants. 

22.. 	That as per Rule 4 (1) of the IFS (Recruit- 

ment) Rules. 1966 the State Forest Service (hereinafter 

referred to as S..F..S..) Officers of ad,judged suitabili-

ty may be recruited in the IFS.. Sub-rule (i) (b) (ii) 

and (iii) of Sub-Rule (2) of Rule 4 of IFS (initial 

Recruitment) Regulations. 1966 provides the eligibility 

criteria of SF5 officers for getting recruited in IFS 

Senior Scale and Senior Scale respectively.. Sub-Rule 

(3)(A) of Rule 4 of IFS (recruitment) Rules.. 1966 pro-

vides for that the Central Government can make fresh 

initial recruitment under Rule 4 (1) with effect from 

the date of which appointment had become invalid (by 

reason of any Judgement or order of any court).. It 

does not restrict the Government to make only such 

number of appointment as hadbeen invalidated.. Sub-Rule 

(2) of Rule 4 of the IFS (Cadre) Rules 1966 as armed 

the Central Government with power to alter the strength 

and the composition of any cadre at any time.. 

Contd.. 'I- , 	• 	
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That in case of the State of Assam though the 

$ . F .. S .  Offices of 1962-64 by which all India Forest 

College com1eted,, the reguj red service length of 4 

(f out) 
	

years 	and 	were 	eligible 	for 	initial 

recruiti nent they were denied their legitimate right of 

qetti rig inducted to the IFS. 

That the initial recruitment for the State 

of Assam became invalid because of the Judqemnt of 

Honble High Court of Guwahati in civil Rule No. 9/1968 

(S. Islam Vs. The Union of India and others) passed on 

28.8.69. Ultimately the initial recruitment was compiet-

ed as øer Government of India's 	notification No. 

3/60/70-Al $(IV) dated 6.12,71 for the Sate of Assam. 

Government of India's notification dated 

6.12.71 is annexed hereto as ANNEXURE- 

25.. 	That. on 6.12.71 the S.F.S. Offices of 1962- 

64, 1963-65. 1964-66 and 1967-69 batches from I.F
. C. 

completed continuous service of 9 years, 8 years and 4 

years respectively comprising 25 officers (5. 7, 5 and 

8 officers in respective years). 

26. 	That though the Government of India had full 

power to revise the cadre strength at any point of time 

as indicated in Paraqraph 5.5 above and more so when as 

FPZ111177~4TTT-.  
C. 	 Contd. 
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per mandatory provision sin sub-rule (2) of Rule 4 of 

the IFS (Cadre) Rules. 1966, the revision 	of Assam 

Cadre Was due during 1966 itself 	he case of none of 

the aforementioned 25 officers was considered for ,  

appOintment in IFS inspite of their eligibilitY fore 

recruitment. Ihis was because the cadre was not revised 

in pursuance of the qround reaiiies. 

That delay in initial 	recruitment called 

for reconsideration of the cadre structure at the time 

of 	finalisation of initial recruitment process which 

was adopted by the states like Kerala. Andhra Pradesh4 

Krnataka, etc. on their own. While states like 	M.P. 

Maharastra and Orissa made the amended cadre strength as 

per order of the Honble Supreme Court of India. Had 

this been done in Assam also then the members of the 

applicant association would not have suffered irrepar-

able loss and hardship 

That recruitment under sub-rule (2) of Rule 4 

of IFS (Recruitment) Rules. 1966 can be made only after 

the recruitment under Sub-Rule (1) of the Rule 4 	is 

completed. But in case of Assam as many as 3 (three) 

direct recruits (R.R.) were appointed by the Govt. of 

India under orders dated 21.3.69, 8.5.69 and 4.7.69 

awarding 	the years of allotment as 1963 and 1964 and 

1969 respectively. The unlawful partiality endowed upon 

Fn"i 	 ' 	 I  2 6 	P I (M 
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That your applicant states that in view of the 

similarities in the function and duties of the IFS and State' 

Forest Service Officers' toqether with parity in Educational 

Qualification, the applicants are entitled to similar pay and 

other pecuniary benefits. Moreover, the members of the State 

Fort Service and the Indian Forest Service Officers differ 

with the other All India Services like IPS and lAS inasmuch 

as they have to underqo two years 'of Technical/specialized 

Traininq which itself is Quite uniciue and difference in pay 

and Pecuniary benefits to the members of the State Forest 

Officer vis-a-vis IFS is discriminatory, arbitrary and viola-

tive of Article 14 of the Constitution, 

That-  as per Rule 4 (i) of the IFS (Recruitment) 

Rules, 1966 the State Forest Service (hereInafter referred to 

as S..F..S..) Officers of ad,judqed suitability may be recruit-

ed in the IFS, Sub-rule (I) (b) (ii) and (iii) of Sub-Rule 

(2) of Rule 4 of IFS (initial Recruitment) ReQulations, 1966 

provides the eliQibility criteria of SFS officers for qettinq 

recruited in IFS Senior Scale and Senior Scale respective-

ly. Sub-Rule (3)(A) of Rule 4 of IF'S (recruitment) Rules, 

1966 provide for that the Central Government can make freshJ 

initial recruitment under Rule 4 (1) with effect from 	the 

date of which appointment had become invalid (by reason of 

any Judqement or order of any court). It does not 	restrict 

the 'Government to make only such number of apojntment as had 

been invalidated. Sub-Rule (2) of Rule 4 of the IFS (Cadre) 

Rules 16 	as armed the Central Government with power to 

alter the strenqth and the composition: of any cadre at any 
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recruitment. However this statutory obligation of carry-

jng out triennial' cadre review was totally .ignored:. 

Moreover. during 1972 because of 	renaming of Assam 

Cadre as "Assam Meghalaya Joint Cadre" has a sequel 	to 

the emergence of the new State of Meghalava carved out 

of Assam. the cadre was enlarged to the limit of pro- 

viding essential number supportive IFS cadre officers 

to the new State of Meghalaya. Eventually the authorised 

strength of the cadre was increased from 32 to 39. 

This revision of the cadre was not done with an ob.lec-

tive view to meet the actual requirement of the ,joint 

cadre on study of the ground realities. This resulted in 

restrictinq the provision for the promotional quota. 

Even that this authorised cadre strength of 39 offi-

cers, provision for 9 promotional posts was avlable 

in IFS senior scale. Nhile vacancy in cadre strength 

conceded from 1977 onward SF3 officers could have been 

appointed against promotional quota upto the limit of 

cadre strength but that was also not done. Denial -  of 

promotion the seniors in time adversely affected the 

members of the applicant association causing them im-

mense hardship. 

Statement showing the sanctioned strength 

and men in position is annexed as ANNEX-

URE-. 

iA 

-- --------- 
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31. 	Thatone senior IFS officer expired in 1967, 

creating 	another vacancy. One of the vacancies in the 

senior scale was filled up on 26.3.75 by promoting one 

S.F.S. officer, keeping 7 more posts vacant. During 

1976. the vacancy in senior duty promotional posts 

increased to 9, but none from S.F.S. cadre was promoted, 

though the guota for direct recruit was more tnan 

fulfilled. Though a proposal was mooted for the revision 

of cadre from the C.C.F.. Assam the 	triennial review 

due in 1975 was jgnored. Triennial reviews 	for Assam 

and then for Assm Meghalaya ,joint cadre were 	due 

during 1969. 1972 19754 1978, 1981, 1984, 1987, 1990, 

1993 and 1996 sincethe inception of the I.F.S. But the 

real cadre review for Assam Meghalava Joint Cadre was 

done during 1978. 1982 and 197 and 1995. The revisions 

during 1977 and 1988 were because of changed percentage 

fixed against item Nos, 2, 5 and clubbing up of .  item 

•Nos, 6, 7 and 8 as item No, 6 respectively. The factual 

position illustrated above bears testimony to the extent 

and enormity of discrimination meted out 	against the 

members 	of the State Service in matters of their 

service prospect. 

32. 	That though there is mandatory provision 

undr Rule 5 (1) of the IFS (Appointment by promotion) 

Regulations.. 1966 for preparation of annual select list 

no selection Committee meeting was convened from 1967 
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to 1974. Durnq December, 1975 the first ever selection 

committee meeting was convened for p -reparation of select 

list for Assam Pleghalava Joint Cadre an the list of six 

offices was prepared against 9 promotional posts as per 

cadre schedule of 1972. This is yet another instance of 

• violation of the proviSions of IFS (ppintment by 

promotion) Regulations. 1966 which makes-preparation of 

annual select list a mandatory reguirerrient an also lays 

down that the annual select list should contain the 

names of selected officers double the number of vacan- 

• des. For non-preparation of the select 1ist as per 

rules, the State Forest Officers had-. to suffer staria-

tion in their service which adversely affected the 

service prospect. It is pertinent to mention here -that 

the select list was notified on 23.6.76 when as many as 

9 senior duty posts were lying vacant in the Assam 

Meghalava Joint Cadre. 

Select list of 1976 and the cadre sched-

ule of 1972 are annexed hereto as ANNEX-

• 	 • URES-1 & 14 respectively. 

33.. 	That the cadre was marginally revised during 

1977 due to increased percentage 'of posts under central 

• Government and training reserve. Eventually to promo-

- tional posts are available.. During 1978, the first ever 

• regular cadre revision took place for Assam Meghalava 
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Joint Cadre.. though it should have been the 4th 	Trien- 

nial 	cadre 	Review.. 	However during 	this 	revietJ 	the 

authorised 	cadre strength was increased from 43 	to 	61 

with promotional guota of 14. During 1976 there was 	no 

Selection 	Committee 	meeting.. 	The 	committee 	met 	on 

25.11.77 and prepared 	a select list 	of only 7 	(seven) 

officers.. 	though the number of anticipated 	promotional 

vacancy 	was 8 	as per revised cadre schedule 	notified 

on 6.1.78.. 	This is a glaring 	example of extreme 	.irtius- 

tice 	meted out to the S.F.S. officers of Assam 	-Meqha- 

• lava Joint Cadre.. 

Copies of cadre schedule of 1977, 1978 and 

the, select list of 197 	are annexed hereto 

as ANNEXURES-12- 11 AND 111respectivPIV.,  

34. 	That the Assam Forest Service 	(Class-i) 

Association had in its representation dtd.. 6.2.96 has 

drawn the attention of the Respondent No.1 and 2 to the 

grievance of the same regarding identification/fly1:. 

of cadre posts and the Govt. of India notification No. 

16016/2/95-AIS(II)A dtd. 9.11.95 the amended Indian 

Forest Service (Fixation of Cadre strength) Seventh 

Amendment Regulation.. 1995 in respect of Assam and 

Meghalava and call upon the competent authority to 

refrain from identifying the post/divisions for the 

I.F.S. officers and to continue to post all eligible 

	

-ThI 	 -• 

	

I 	;;t 

.1 	 Contd .. . 1- 

26 St.f''rrn 	I 
IT I 

	

I 	 '0 

	

I 	Gwahat A  3ench 



* 31 

officers (both I.F.S. and A.FS.) as presently done, but 

till date no action has been taken by the Respondent 

No. t Government. 

A copy of •th representation dtd, 6296 

is annexed herewith and marked as ANNEX-

URE-15.  

	

35. 	 In the schedule D..P..notification No, 6141/71- 

Al'S iv(A) dtd. 20..1,72 for Assam Mehalaya Joint Cadre 

strencth is mentioned in 'terms of number of post in each 

rank. The term cadre is not defined in the cadre Rules 

It, is defined in F.R. 9 (4) as follows; 

A. cadre means the strenqth of a service 

of post of' a service sanctioned as a 

separate unit (emphasized) from the empha-

sized ward it would appear that cadre has 

nothing to do with nomenclature but with 

number. Cadre costs therefore would mean 

the number of posts comprised within the 

sanctioned strength of a service or costs. 

	

36.. 	That your petitioner states that 	though 

recruitment between the State Forest Service Officers 

and the direct recruits belonging to the Indian Forest 

Service (IFS) are different, yet the nature of duties. 
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responsibilities and gualifications 	been same 	the 

State officers are entitled to eguality in the matter of 

pay and pecuniary benefits.. 	The petitioners would 

further state that the post mentioned in the cadre 

regulation like the post of working elan has till 	date 

not been assigned which post of the 3 is 	cadre and 

what are the nature of their duties.. Moreover, though 

tinder the cadre Regulation there is no post of Chief 

Conservator of Foi-est (Territorial) but in fact the 

entire Territorial divisions are under the effecting 

control of the Chief Conservator of Forest (Territori-

al). The petitioners craves leave of the Hon'ble Court 

to place various instances of anomalies created in the 

cadre managesent at the time of hearinq 

37. 	 That your petitioners state that they have 

reliable learnt that the State Government is now contem-

plating to identify the 22 posts of D.C.F. as Cadre post 

by completely ignoring the genuine interest of the State 

Forest Officers like the petitioners who are as present 

serving in different territorial divisions of Assam and 

such action of the State Government without taken into 

consideration of ground will be grossly discriminatory 

an certainty and pre.iudiciaI to the interest of the 

State Forest officers in the name of Deputy Conservator 

of. Forest and hence such action is liable to be 

stayed/suspended till disposal of the present case.., 

p 
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38. - 	That the petitioners state that they have a 

strong prima facie case in 18th the impugned notifica 

• tion dtd.9..11-95 is gIven effect too by the State GoVer-

nment, the petitioners in the rank of D.F.O. in charge 

of Territorial divisions O Assam jill suffer ,  irrepara-

ble loss vjhich cannot be compensated in terms of money 

if the cadre post are identified and notified by the 

State Government. The balance of convenience is strongly 

in favour of the petitioner5 . This is therefore a fit 

case where Your Lordship may be pleased to stay/suspend 

the impugned Central notification. dl. 

6. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

(I) 	That 	your petitioner submits 	that 	
the 

impugned Central Government Notification No. 16016/2/95 

AIS(Ii) -A dtd. 911.95 amending the "Indian Forest 

Service (Fixation of cadre strength) Regulation. 1955" 

in respect of "Assam and Meqhalav.a'.' by amending 	the 

existinq Indian Forest .Service (Fixation of 	Cadre 

strenqth) Regulation. 1966 fixing 22 of 	28 divisiOns 

(Territorial) in the I.F.S. Cadre list thereby denying 

the same posting to the members of the • applicants has 

been passed in a most arbitrary, unfair unreasonable, 

capricious manner and is schoking to judicial conscience 

and the rights guaranteed to the petitioners under 

Article 14 and 16 of the Constitution of India have 

been blatantly violated. 

f j 	rf' 	
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That 	your petitioners 	submit 	that the 

impugned notification by the Central 	Government dtd. 

9.11.95 categorisinq the Territorial 	Division to 	be 

manned by person belonging to the Indian Forest Service 

(IFS) is totally against the principle of effective 

personnel management and best administration in as much 

as the State Forest Service Officers will deprived of 

their posting in Territorial Division Wildlife  Division 

etc. of the State Forest Deptt. who has been discharging 

duties, contributing till date for the preservation of 

P1 
forest and wildlife in the State. Since its inception 

and since the said notification will seriously .ieopar-

dies their service career and has been passed without 

any reasonable basis or justification or discernible 

grounds and as such the same is liable to be set aside 

and guashed. 

(iii) 	That the petitioners submit that since the 

post, the officer of S.F.A. cadre are posted in differ-

ent division of the State irrespective of identifica-

tion/specification of Cadre posts for the best manage-

ment administration of Forests and wildlife of the State 

and since no specific duties or responsibilities are 

separately vested or identified of on S..F.S officer or 
a-Ha 

I.F.S. Officer,the Central Government notifications dtd. 
11 

9.11..95 identified certain post to be filled up by 

I.F.S. Officer is illegal, void and without jurisdic-

tion and the same is liable to be set aide and 

guashed. 

Contd. 
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That the petitioners submit that the defini-

tion of Cadre in F . R. 9(4) clearly means the strengthof 

a servAce or post of a service sanctioned as separate 

unit and since cadre has nothing to do with nomencla-

ture but with number i.e. number of post comprised 

within the sanctioned strength 	of a servicer post., the 

Central Government notification dtd. 9.11.95 categoric-

irtq certain post of DCF (Territorial) as reserved for 

I.F.S. officers and identified such post as Cadre post 

is detrimental to the interest ofthe members of the 

S.F.S. and against the interest of effective administra-

tion and management of Forest and Wildlife of the State 

and the same is violative of the fundamental rules which 

are statutorY in nature and as such is liable to be set 

aside and quashed. 

That the petitioners submit that because of 

the said impucrned notification dtd. 9.11.95 there has 

been a marked increase of service staqnation in the 

posts of A.C.F. for S.F.S. Officer though the officers 

eligible for promotion after 5 years as per Rule, the 

officer serving for14 years are ACF have not been pro-

moted. Moreover., identifying the post/division for the 

I.F.S. Officer as envisaged under the said notification 

is against the provision of the Assam Forest Service 

(Class-I) Rules 1942 and as such the impugned notifica-

tion is illeal unconstitutional and contrary to law. 

fl çp(N 
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NO 	That 	the petitioners submit 	that 	the 

impugned notification dated 911.95 identified certain 

division in the I.F.S. Cadre list has been made mechani-

cally and on the basis of irrelevant and extraneous 

consideration. There has been a total non-application of 

mind to the relevant factors. No reasonable persons in 

the facts of the instant case could have passed the 

impugned notifications as the same reflects malice in 

law and can be justified by any reasons other than 

bonafide. There has been a colorable exercise of power 

for collateral purpose 

(vii) 	That 	the petitioners submit 	that 	the 

irnpuçned notification dated 9.11.95 by the Central 

Government including 22 out of 26 divisions (Territori-

al) in the I.F.S. Cadre list doe snot pass the test of 

permissible classification as envisaged under Article 14 

of the Constitution of India relatinq to ecivality 

	

• 	clause. Since the categorizationt/ identification of 

certaindivision in the I.F.S. Cadre list giving benefit 

to the persons belonging to the I.F.S., and those belor-

irq to the S.F.S. who are left out of such cadre posting 

by the said notification are not founded on an. intellig-

ible differential and secondly the differntia does not 

	

• 	• have a rational nexus between the basis of classifica- 

tion and the object sought to be achieved by the said 

• 	decision and on these point alone the Central 	Govern- 

ment notification dated 9.11.95 is bad in law and 
I 
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observe principle of natural justice before passing such 

an order an the same is violated in the instant case 

the impugned order No. dtd. 9.1195 cannot sustain. 

(xi) That 	your applicants state that the 

Respondent Government has failed to carry out their 

statutory obligation by not holding the 	meeting of 

the selection committee in time as per Regulation 5 of 

the IFS (Appointment by Promotion) Regulation 1966 and 

not holding the Triennial Review as per Rule 4 of the 

IFS (Cadre) Rules 1966 and other statutory requlation 

which has entailed grave loss and pre.judice to the 

members of the State Forest Service like the applicants 

7. 	DETAILS OF REMEDIES EXHAUSTED 

(1) 	That the applicant has already filed various 

representations before the competent authorities 	for 

redrossal of their grievances 

8, 	That at present no application is pending 

before any court/tribunaL 

9. 	RELIEF SOUGHT FOR 

In view of the facts and circumstances 

stated above, the applicant prays for the 

following reliefs:- 

t 	\ 	
I 

- 
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i) 	In the premises 	aforesaid., 	Your 

Lordships may be pleased to admit this 

petition, call for the records of the case 

and issue rule and(.set aside and guash. 

the impugned Central Government notifica-

ti•o 9.11.95 (Annexur-) i.e. 
,=-.y---- 	- 	- - 

	 I 

amndian Forest Service (Fixation of, 

Cadre strenth) Seventh Amendment Regula-

tion 1995 in respect of Assam and Megha-

raya by - amending the existing Indian 

Forest 	Service 	(Fixation 	of 	Cadre 

StrengthY Regulat
Vion 1966 to the extent 

\  it earma
-rks 22 post of Deputy Conservator 

of Förest (DCF) (Territorial) for the 

m'embers of the Indian Forest Service (IFS); 

ad to show all D.C.F. of Assam Forest 

Cadre to hold charge of any forest divi-

sion and that same-as D.C.F.of  

cadre in the State of Assam, Forest De-

partment and/or why the said notification 

dtd. 9.11.95 categorising 22 post of 

D.C.F. (Territorial) for members of the 

Indian Forest Service should not be de-

clared as void, illegal and ultra vires 

the Parent Act and also guashing the 

entire letter dtd. 81.96 along with the 

list appended therewith issued by Princi- 

	

V 	

V 
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pal Chief Conservator of Forests, Assam or 

why any appropriate directions should not 

be issued so as to give complete relief 

to the petitioners and on cause/causes 

shown and upon hearing the parties, Your 

Lordships may be pleased to r.ake the Rule 

absolute and/or pass such other order. 

orders as Your Lordships may deem fit and 

proper. 

To hold regularly the meeting of the 

selection committee as per Regulation 5 

of the IFS (ppointment by Promotion) 
\ 

. Regulation and to consider the case of 

eligible State Officers' like the peti-

tioner for promotion to the. Indian Forest 

Service. 

To regularly hold Triennial Review of 
- 	- 

( 	the cadre strenqth under sub rule (2) of 

Rule 4 of the IFS Cadre Rule 1966 for 

including eligible State Forest officers 

like the applicants to the Indian Forest 

Service (IFS). 

iv) ¶o prohibit/restrain the State Govern- 

mont from promoting any direct recruit 

IES officers to the Senior Time Scale 
'1 

Otra1 tiitrave 	 i thou t complying with mandatory p rovi 

26SEPIfTfl 	. j 
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sions of Sub rule (3) of Rule &A of the IFS 

(Recruitment Rules 1966) and/or in violations of 

the Hon'ble Gauhati High Court 'Division Bench 

Judgement in Civil Rule No. .2979/97 dtd. 25.4.97 

since upheld by the Hon'hle Supreme Court of 

India. 

iv. To direct the respondent government to bring 

in pay parity beteen the State Forest Officers' 

	

alongLith the Indian Forest Service Offiôers in 
	

4 

view of similarities in duties of educational 

gualification. 

vi) to d1ect the respondent authority for corn- 
•0 

plete moratorium for a spcified period 	for 

intake of members of direct recruits (IFS) in the 

joint csam Meqhalaya Cadre till such time the 

competent authorities take remedial steps 	for 

ameliorating 	the career prospects of the State 

Forest Officers' on account of acute promotional 

stagnation, 

	

10. 	 Interim order 

Pending disposal of the Rule Your Lordships may 

be pleased to stay/suspend the operation of the 

impugned Government India Notification 	dated 

.11.95 (Annexure-4 ) to the extent mentioned 
Ce.ntr1 rtn 	.. 

boye and be further prohibit/restrain the State 

6 SEPiç 	overnment from identifying notifying the posts 
- 

	

1. 	
o be manned by cadre officers in respect of the 

puo3 



posts of Deputy Conservator of Forests and also 

letter dtd. 8..196 issued by the RespondentNo4 

and the list appended therewith till disposal of 

the rule. 

And for this act of kindnss your petitioners as in. duty 

bound shall over pray. 

	

10. 	Nil 

	

11, 	Postal order No.5/L 	issued by post 

Guwahati 

	

12. 	
List of Enclosures as per index, 

Centr1 	•-• 

- 	26Th 
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VERIFICATION 

I. Shri Jatindra Sarmah, son of Sri S..Sarmah aqed about 

39, resident of Charidmari Guwahati-3 in the district of 

Karnrup 	ssam do hereby solemnly affirm and state as 

follows:- 

.1. 	That I am one of the applicants in the in- 

stant application and is authorised and competent 	to 

swear this affidavit on behalf of the other applicants 

being acquainted with the facts and circumstances of the 

case 

7.. 	'. 

2. 	 That the statements made in this affidavit 

and in paraqraphs 	I, 7ri 	 - 

are true to my knowledqe, those made. in paraqraphs 

- 	 are' derived from records which I 

believe to be' true and rest are my humble submissions 

before this Hon'ble Court 

And I sinq this affidavit on this the 26 th 

day of September, 200 at GuwahatL 

Identified by me 	 Deponent 
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/ 	 AN2EXURE, 
/ 	roREtT R1SEARC1 INSTITtyr DEEMED UNIVERSITY V (ItkTDIAN COUNcIL or FORESTRY RESEARCH & EDUCATION) 

POST:: I.P.E. KAULzpjj ROAD DEHRADU 248 195 

• 	 Dated 21..04.-.98. 

Lir 	FIC AT I ON 

I.caftmia Council o itt nor 
it ito meeting hole on 20.1.90 coFwiorod th 	cocnjtjon off A.ocj&te oij 'Ind.iva Gandhi ' Nt1na). Fooat 

WA • Di orna i tlquivblont to M.c, (orotry) doçjrco. 
ArQNw Mplom4 10 & dua0b6@0VOf 1?OiDiplo 

uhj 	 pnj& 	by tho i 	 nj 
vu1vi) aa OqUlvalwnt to i.zic. (Itoroitry), Lt wu lo noted 
Nwt iQ 	 @ OEltjoAi I1 t 1tjug 64; Probtjoiiro •.t wmrA  

hQ0  nct ouly bn maIntAlnod but improved, thcião iu 't :(:rng çrour1 to roccijo Uio A101 .14MAL . Diplomu OqUiValont to 14.3c. 
(rorctry) as was de in the case of AIFC Dip1orna, 

The Acadcmjc Council Uflaflhmouly resolved thaIcpj,'' 
1):1plaria 	recognized as equivalent to M.Sc.(Forestry). 
J r)rc1ticcation to thig effot  is enacted as fol1owg... 	' 

AIGNFA Diploma to be treated equivalent to M.Sc.'7?oreàtry)ii.. 

• 	 Director..... ....... S  

Forost R000th In.Etitute 
(Deemed Un.ivorsjty) Dohraduri. 

• 	
'H 
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fOREST RESEAIICU 1NSIITUTE. DEEMED UrIIVERSIIY 
(IUD1AU COUUC1I. OFFOflETI1' RESIiAflCII (, EDUCATION) 
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• 	The AcadenC COUflCiI 
( Iore3t Research Institti,te (DCniCd Uuiversity), Dehra * 

Dun at its nicetifl held .on 1432.199J considered the r.'cognitiOfl of Diploma of State 

Forest Service S.FS) Colleges as equivateit to MSc. (LoresLrY). 

A Committee hdd beck 31)pCUI%ed on the r cèonlmendatiohl of the Academic 

Council meeting on 28.1.98 toexaininC the syllabus of S.PS4 Colleges for the purpOSC. 

The ConunlUCe thot hly examined the cbnteits of the 5y)labus nd foUnd hat the 

eduCation and prnctial training of the S.F.S. Colleges are very IntensiVe and include the 
coi e loicstiy and nflit:d subjects namely Silvicuiltil , ist 

ManagCmCIt Wood 

Harvesth'g (l..oggiflg) 
Ulologial and u th S enCes Wood Technology, Wood liased 

lndutrie5, SociaL Poustry and WildiIe Management. UcsldCS, a thr,;;h 
expOUtC to 

practical application of tlteabOVC: subjects was p1ovidcd by way of laborawrY 

cxpenmcnts and liclil tours là varkus forest arcas The Committee also c9nparCd the 
syllabus of the S.FS. Colleges with that of Indira Gandhi National Forest AcademY 

(LGNFA) which leads to an award of 
Associate of Indira Gandhi National Forcst 

Academy (AIGNFA) Diplon1a.'11e Conunittee concluded that the syllabus of SF5. 

Colleges was very much compaflblC whit that of IGNFA. 

Considering the high standard a! training and education in the S.F.S. Colleges 

utd also the tact that ALGNPA Di Luina has beet; treated cpiivalct;t to M.Sc. (Forestry) 

vide notification No. 4G97/19/9B0UC. dated 21.4.1993, the Academic Council 

unanimOuslY result idJthM the Diplon"a of S.F.S. Colleges be 
ccOgIti ZC(1 .Cqutt to 

MSc. (ForesLry)'A proatulgatLol' 10 this cLiect 13 enacted at; follows: ; 

* 	 • 	
a. 

'Sil.S. Collegci Diploma to be treated ejuivaleUt to MSc. (For etry) ". 

Rawat) 
Director 

• Forest ResearCh Institute 
(Dcefl;Cd University) 

Dehra Dun. 

Cop),  to all concerned 	 - 
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b 2. THE INDIAN I'()ES'I SIRV10E (IFIXATION OF CAJ)JJ S'JREN(T'f1) 
RECULATIONS, 1966 

In pursuance of sub-ruI 	(1) of rule 4 of the 
Indian 

6 	Leave Rescrv 	( 	I % of 4 above . • 	, 
: 

6 

t
l Forest 	Service (Otdrc) Rifies, 	1966, 	the 

Central (ovcrj1mcIt hcrcby 	in 
7. jtjIojpst 	2() 	of 4 above 	. 	. 	, 

. 
10 makes, 	consulta- 

tic•n with (he Govcrniijent of the State 
8, Traliiig 	Rcsrs'c (l() 	:c or 4 	, 	, S 	I concerncd, 

the following regu1atons, namely : - Direct Rccrttlncnt Posts 	. 	. ' •: 
1. Sl()rt 	title 	and 	C4)I1IIJICl(e1tnt.—( 1) 	l'hcse 

I roinotlo 	pos 	. 	• 	. 	. 25 
regulations may be called 	the 	Indian 	Forest IQEft 	, tithorketi 	jengi h -. 	 . . 	. 116 Service 	(Fixation of Cadre Strength) 	Regufa 

—  

lions, 	1966. 

(2) They shall be deemed to ha VC COUIC iflt() 
AAN1 

force with effect from 1st October. 1966, ,Scniur POStS under 	he si ot 	(;(jvcrIcffl 

2: Strength and Composition of Cadres.—ih 
borne 

Of P(OestS 	 . 
Additional 	Chief 	Conservator of Forests posts 	on, and 	the 	streng(h and composi- 

fion of the cadre of, the indian Forest Service 
Conservator of Forests 	. 	 . S 	: 

in each of the State shall be as specified in the Conservator of Forests, J)cveiopmciii/ 	. I 
Schedule to these regulations. Cojiservator of Forests, Feonomic Circle I 

Ciservator of Foresis, I lead Quarters 	. I 
SCHEDULI Conservator of Forests, Social Forestry i 

ANI)URA PRADESII 
Deputy Conservator of Forests 	. 	. 18 	: 

1, Senior Posts untlet' the State Goverinnent 
Deputy Conservaf or of Forests, 	astcrn Assain 

and Wstcrn Ass:ii, Wild Life l)fvlfon 
' 

Chief Conservator of Forests, 	 . 	 I 
. 

lieputy Conservator of Forests 	Assam 	Statc 
. 	2' 

Atldlilonal Chicf ( ,onservator of loftq 
AdditIonal 	(..hief (.i)nSCrVittOt 	(I li)I('Mt5, 	V 	Id Working l'Jioi ()llicer 	. 	. 	. , 

Lila 	, 	, 	, 	, 	. 	, forest 	litt!lsHtlop,Otjt i &' i ' 
Conservatorof Forests 	 , 
Conseator of Forests, State 	Trading 	Clrck, 

f'lannlng ()tlker 	. 	, 
2 

Sllviculturlst 	. 	. 	'. 
1 

Conservator of Forests, Research and Develop- 
meat Circle, Hyderabad 	. 	. 	. 	I 

Hyderabad 

 

• 

MEGIIALAYA 

Conservator of Forests, Wi Id Li fe Management 	I 
Chief Consertor of Forests, 

 . 
Deputy Conservator of Forests 	 32 

Conservator 01 Forests, I)evelopmcnt  . 	. 	. 
I)aputy Conservator of Forests, Soil ('onserva- 

[)eptl(y Consesyat()r of Forests 	 , 3 
ton DivIin 	. 	 2 I)cpnty Conseivator of Forests, Training  

Doi ity 	C 	itis Itol 	iii 	I oRts 	St lie 	lriidliig 
Working Plait Officer 

 
Circle, I lycler;ibad Pliniitn 	(')tlieer 

I 
Deputy Conservator. 01 l'orcsts, Saw Mt II l)Ivl- Si lviciilt it rtsts, 

sion , ilInniram and Raishniundry 	 2 
Assistant Chief Conservator of Poicts 	, 	3 48 
State 	Sllvicultiirist 	. 	. 	. 	2 
Cur.ttor,t4hru Zouloalcal J'a,'k 

2. 	Scnior 	posts 	iiu,ilcr 	the 	('ciiti':jI 	(i()yernrncflt 
( 	20 	of I 	bov ,, 

.,  

Working Plan Officer 	. 	 3 
10 

. 
Forest 	Utiliztion Offic er 	 , 58 

...._' 'ores p 'Inc I p ii 	I 	t 	School, 	y.t land u 	 1 3 	Posts t (s be filled 	by prol no LIt ii I n a cordco Forests 	Ganeitcist 	. 	. 	' withru!e 8 	of 	the Indian Forest 	Service (Recriiitm' 	Rules, 1966 
64 

. 	 . 4. Posts to be SI ted by direct i ecriiii meni 	, 
". 19' 

390 
2, Smior 	posts 	tinder 	the 	Central 	Governnscgit 

1)cptutation Roscro 	15 °% of 4 above 	. 
, 

8 
20% of I above 	 . LeaveReserve@h1 % of 4 above 	. 	, 4 

7. JunIor posts @20% of 4 above . 	. 8 
77 8, Training Reserve @10% of 4 above 	. 	. 4 , 

3 	Pails (0 b' filled  by pronijti on in accordance Direct 	Recruitment posts 	. . 	. 63 with 	rule 8 	of 	the 	Indiati 	Forest 	Service 
(R-cruitnsnt) Rules, 1966 	 . 	. 	25 

Promotion Posts 	 . 19  
I'.sts to b 	Lii ted 	by direct 	recruitment 	. 	. 	52 Total Authorised Strength 	. 	, 82 
(i) Dpiitation Reserve 	15% of 4 above 	, 	8 . 
(ii) Al-hoc (ICPUI:it ion 	, 	 . 	JO 

'iiicluticc Riso an nd-line Increase of 2 for  Mcghalaya Wiij, 

112 



[ o. 
I. I'C.F 	Princips1 	 Cmis  
2.CE 	CIict Conscrvator of Forests. 

.F ( 	 Cooservator of Forests 
• WZO. : Working Plan Officer 

5.P.0. 	: Planning Offiec 
6. D.C.E 	: l)cputy Conservator of Forcats 
7.R&C&W P : Rcseardi & Education & \Voskiitg Plan 

Social Ioreatfl 
E.0 9..A: Eastern Assarn Circle 

lO.\\A.C. 	Western Assain (ircic 
II. (2.A.C.: Central As.nrn Circle. 

()RGAN1SAP1O.NAL 
PRINCIPAL 9IIEF CO 

(V 
• 	C, PLI 

PLi 
i)Y 

FRI 

C.C.F, SOCIAL FORES1RY 	 C.C.F.(TERRITORIA 
PLANNING OFFICER 	 C.F. (130R1)ER-M'TA 
D.C.E. PUSH .ICITY 
D.C.F. MONITORING 

I 	 - 

C.F. }3ANGAIGAON 	CF. NAGAON 	 C.E GII 
• SOCiAL FORESTRY CIRCLE E.A. SOCIAl. FORESTRY CIRCLE 	W.ASFC. 

D.C.E (ATTD) 

I 	 I 	 I 
I3ANGA.IGAON KOKRAJ}IAR GOALPAR.A 	DHLJI3RI 	J3ARPETA 	D.C.F 

• S.EDI\'N. 	S.F DIVN. 	S.EDIVN 	S.EDIVN. 	S.FDrVN 	(ATTD) 

DII3RUGAR1I 	SIBSAGAR 	GOLAGHAT 	NAGAON 	LAKHIMPUR 	J3-NATH 
ChAR All 

GUWAHATI. NALBARI KAR.IMGANG S1LCHAR 
DARRANG 
S.F.DIVN. 	. S.F I)IVN. S.EDI\'N 	S.EI)IVN. 	5.1' Dl VN 

1C1-IED) CONSERVVFOR OF FOREST (U.Q.) 	- 

D'LCONSE}tVAIOE OF FORES1; I'UuCBY 	G.E (R &E&WP) CIDEVELOI'MENF 
SR. WILl) LIFE WARDEN(DCF) 
INFORC-EMENT OFFICER (DCF) 

I:. 	 . 

Q roR 	 I)IAECIOR 	• 

KA AFGA.NATIONAL PARK (C.F.) 	ED.T.R(CF.) 
EAS ,RNASSAM 

EDIVN. 	 I)Y.DDIFCIORIIGiRPR(YIECT 

P . 
• . 	 \VORKI1'G PLAN OI'FICIiR 	WORKiNG PLAN OlFICERI 	WORKING I'LAN 	F.R.S.DIVN. 

: LOWER ASSAM CIRJJi 	UPPER ASSAM CIRCLE (i)CF) 	OFFICER . 	 GLIVAIIA'tJ 
• 	 (OCF) 	 (IXIF) 	. 	 KOKRAIIIAR (DCI-) 

• . 	 . 	 (1)CF) 
•r 	 I. 	 . 

DnthGrOR. 	 D.EO. 	 D.EO. 
.1 aRc). 

ASS/SM FOREST SCIF)OI. 	TSFS. PLANT 	 GENETICS Sfl.\'Ir't3I)URI51" 
I . 	 . 	 JA1;t5K)iARI 	 MAK(JM 

OR OF FORESTS 
(t)F FC)REST:(Il.Q.) 

-• 	 'N 
(F1 FOl!ESlS, II IlhF.ICIlY 

Is hR OF F( )RFS'hS ( M&E) 

SAFI ON ()F'FICl 

I 
CE 
WESTERN ASSAM CIRCLE 

IiAl:I'l.IGM)N l)IVN. 
KACIIUGAON I)IVN. 
AlE VALLY DIVN 
DHUI3RJ 1)IVN. 
WA AFATN DIVN. 

I . ASS/SM STATE ZOO WILL) lIFE I)IVN. 	\\'I.l,I) t.IIE I)IVN. 
NAGAC)N 	 TINSUKIA 

\\'Ii_I) LIFE hIVE. 	WIll) IJFE I)IVN. 
IJA1LRANG 	KOKRAI11AR 

I - I . 	 'Ui-.•• . . 

C.F. KARHI ANGI,ONG CE NORTHERN ASSAM C.F. SAC 
CENTRAL ASSAM CIRClE EAS....RN ASSAM CIRCLE •- . 	 . 	 . . 	 . 	

. CIRCLE 

I 	 . I HNG OFFIC:ER  
KAMI1UP WEST 1)1 VN DIBRUGARII SHUN. 	- ?IfTN. OWN. KARI3I ANGLONG 	s- r l)IVN. i-.. 	D.C.E (AITI).) D.C.E (ATIl).) 
KAMRUI' EAST DIVN. DOOM 000MA DIVN. RIVN. KARI3I AN(ILONG WEST SHUN. 
NORTH KAMRUI' DIVN. I)IGIK)l 	DIVN. :€ojbADoN DTVN. I-IAMREN 1)IVN. SQNITPUR EAST I)IVN. SIh.A'IIAR DiVE. 
GOALPARA DI UN. GOLAGHAI' l)IVN. •-N.IIA,S OWN. N.A. AFVI'N DIVN. SONITPUR WEST I)I'N. KARLMGANG DIVE. 
DARRANG DI\'N. JORHAT 	I)I\'N. 	 . .N.oJ'ILLS-I)IVN. . SUN! l)IVN. LAKFIIMPLJR 	1)IVN. HAII,AKANDI I)IVN. 
IXXS-GIAN 	I)IVN. SIJ3SA(;AR DIVE. 

. 

. 	
. WOREING PlAN OCER NAG/SON DIVN. 

I,00GING I)IVN. . = 	
• lULLS DIVN. NAGAON SOUTH DIVE. 

(TINSUKIA) 
• 

• . C.A. AFFFN. 	I)JVN. 
• 	•.- 

• I)I!EMAJI 	I)IVN. 
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iti iui 	;Az!. 	E ()1 	1 111)1 \ PAI1F 	l. I IoN 3(1)) 

• No. 16/2/95A1S(II)A 
G o veriimeiit. of I tid Ia 

Mini st ry of Pt! r 	mr 1 , P . G . & Pc 0 I WI S 

( Depa r I nen t of Per oiuie I & Fr a 11 i tig ) 

1Jr 	I)t- I hi., 	1111. 	(/ 	/1 

C. S. R 	No 	 . in exere i se of tlic 	wrs 	conferred 	by 

subeetiOI) 	(1) of .Seollnu,3 or the ,i  I TioHa ScrvIr, 	Act, 	1951 

(61 ot 1951) read wit It 	ui- ru I o (2) of Ilu I o 4 of I tic F itJ I an Forest. 

SerVioe 	(Cadre) 	Hu les, 	1906, 	the Cent rat 	Government 	It 

conuu i tat ion with I, he Govcrnmn t n of Aam & tioglia I aya , hereby 
inukon the fo I lowing regu Iit Ions br t her to amend the l ilkl iall Forest 

, ervioo (Fixation of Cadre Strength) fleguhitions, 1966, namely: - 

/ These regulations may be ca) led Indian Forest 
Service 	(Ftatiun of Caçlre Strength) 	Seventh 
Amextdmen I I3egu I o Lions , 1995. 

(2) They 	shu I I come Int.o force on the dat.e of 	their 
pubi icutioll iii the Off icitti Gazette. 

2. 	In t.he Schedule to tin' Itidinit Forest 	Service 	(Fixat ion 

of 	Cadre 	Strength) 114-8 11 1 11 t I nil 	I ei; 	I or. 	I. ho 	head I og 	As sam- 

tleghulay&t" 	anti 	tite entr ics uceurl I og tItereuiudnt , 	tue 	In I lowing 

sha.i 1 be substi tuted namely ;- 

"ASSkM-MEHIALAY&' 
/ 

1. 	Senior Posts under the State Govt.. 
	 72 

1 	1. A.ittjn 

Pr Inc i pa I Cit I of Cons or va I. or ii f In r c s I. s 

iief Conservu.or of Frosts (Piolect 

Chief Conservator of forests (WI Id I tie) & 
Chief Wildlife Warden 

Chief Conservator of Forests (Social Foresiry) 

J j / 	// Ch1ef Cooervttor of 1orcs1.11 (llr:lrlatOli , Fun Iii t,i 

j 	
& Working Plaits 

Conservator of Forest S (Feir i tqr In 1 ) 

ConBervator of Foics I s 	I)cvc I OlnnIli 

Conservator of -Foests (li-nitntnie ('1 rcI') i 

Conservator of Forest s ( 1l'lftcpIi1r I ers ) 

CuLscrvutor of l,irs I s ( 	j a I I nrrs 1 ry 

I 

(3. 

•1 

a 

t'COI))0lVLL ter of f o rc I  

'-J Conservator of Hno I  



AL 1 

4 

Fit 	Direcior 	- 	Po5ftt 	1 igr, 	oo 

DtteóLor, 	Kuziraugu Iht Lonul 	Park 

no ip 	I • 	NEF 	Iau1Sr r 	Co •I 	Ju I ,ikbnr I 

Deputy 	Couorv@ br 	of 	For 	t 	(For r i t or I t I ) 22 

1)c;uty 	C ons etvator 	of 	Forent t 	(W 	Id 	f) 2 

Peiuly 	Conservator 	of 	iorvt 	q 	( Ato 	Statt 	Zoo) 

­ king Phin Oil Ier 

&ut UUIIsaUOO Offlct' 

3 
pIUtning Officer 

Sflvioutturint 

55 

11J1 .LJI_iL\LLL 

PrinclpaE 	ChLef 	Cot 	frV1or 	of 	Fort" 

Chief 	CouervabOr 	of 	FOret 	(Social 	Forc5bry 

& 	Env I rontlt •.' ut ) 

CcicrvatOr 	of 	Forc1 	(Tcrritorit\l 	& 	Dcvcloptnent.) 

(VN tS O 	of 	Fto'r 	I 	( WildlifM 

Cmt rv 	I or 	of 	Fo 	t 	I n 	(Sno I tt I 	For o 	I r y ) 

C,rVatOr 	of 	Fr;I. 	(Upsrnrch 	8 	Uaining) 

Deputy 	ConvervaLor 	Of 	Forr 	( hFF 	toc 	) . 	3 

(Kltutui 	Ill I 1, 	Jutti its. 	HilIN, 	Curo 	IL 	I) 

Deputy 	Cotiservalor 	of 	IrI 	(Tratiing) 

Working 	
Plun Off icer 

Planning 	Off loot' 

/ 	
Silvicult,urisl 	

S 

I) I rector • 	Ba I phk\krm 	National 	Ftt r k 

I)cpu I. y 	C 	IIMrvt1 br 	of 	For pq I. i 	(Wi 	dl if) 

Lau I. 	& 	WCH I 	Itt 	I' 	Ii III , 	WI 	dli 	r 	I) 	vI ti I Ott) 

/ 
L)eptt by 	C 	tut t r v 	I or 	I 	lot ('9 I 	(It 	I 	t 	I 	ott ) 

ric'tu t.y 	Cunoorvatur 	of 	Jo r o'; I 	i 	( 	'I' 	fl I 	For tv"Ir y ) 

17 

1 nln I 72 

$ 
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MEE 

'üit nt I 	Deputation 1:,i v, 	2W of 	I 	t 	. ri 	I 	it I)f)\' 

• 	Pta I a to 	be 	fit I wi by 	icrn,iu 	I I on III 	cc 	t'in'1iic 	%vi 	I 	h 
ftii 1 ci 	U of 	I lit, 	I iid Ian Fc r r i I 	s' r V I 	c'  
But es 1966,  	0 	33 1 / 3 	I 	II, t'icin I 	fliflI 	2 	rthove 

Posti to 	be 	Lii led by 	di reel 	te'er'ui Lrnt'iit 	( 	1 4 2i)) 

Depu Lut Lou Reserve 0 25% I) f 1 "ccc I i1cov 	 In 

Leave Tra I u I zig flea e r v e & junior Pc a 
€t 20% of Item I aboVe 	 14 

I) r i : I 	Il': c r cc I I. cu' nt 	POfi I 
	

¶11) 
Promotion poa a 	 23 

'Iota I Author I ieti Strength 
	

110 

(PT1 

( Iladluuirn ita L) 	H It ra ) 
1)e;k Off I err Prior 	to 	the I fl9ue 	of 	hi 	not I I I nt I on 	I hv' 	to Ihor I ued 	u I reng I. h 	of 	I hc' 	A i nc 	Hc' hit I cc y it (':td r 	wn 	('1) 

AM Tllo Pr I no I p I Il o g lit 	cc c 	t' c' v' nowird vid. 	9 	f (fl 	1)1) G/I/n(3 	A1S(JV), 	 II 	1(LI1efl 	{I1 	9ii iot; 1&tui 	lojorul 	 (Ii 	icJ iou 	id 	(idut' 	t riuigI Ii) 	ItIt 	io1l baa' Utei arncujded Viii' fl 	if icc I on g I vc:n hi: low: 

U. 	 0.5,11. 	Pu. IicI 	ul 	1cuI 	liii 	Iti 

1673 
 

17  
653 6.05 	I 9(37 
654 6.05. 1967 
689 13,05.1967 

1083 
11187 

9,08.1969 
80 17.10.1970 

485 21.03. 1970 
545 4.04. 1971) 

1802 24 	10. 1970 
135 21.01.1971 
130 24 .01 . I 97(J 
065 
45(E) 

8 	Wi. 1971 
20.91 . 1972 

47(E) 
20.ui . 1972 

400 
4111(E) '1. 	12. 	1912 
192(E) 2.01. 	197:3 
321 (E) 27,9(3. 	1 97:1 
391(E) lO,nfj, 	I97:I 
142 9. U;. 	Hii 1 	% 
28(E:) 2:97 	1914 

273(E) 17,9(3,1971 
300 ( E ) 5 	1) '7 	. 	I 9 71 



I.. 	 1(3,08. t,ri 

Jz 

r.1 	 L2I 17.01. 
213. 	 71 

29. 	 407(E) 	
2'1.07 1970 

0. 	 10(34(E)  

31 	 - 444(E) 	
6.07.13 
3043 t q 

32 	' 	 750(E) 	
• 

33:' 	' 	 93(E) 	 20.1)2, 1971 

34. 	. 	 (331(E) 
13(E) l97  

3(3. 	 3€30( Li) 
 

37 	 436(E) 	 29.08.1918 

36. 	 486(E) 	 25.08.1900 

39. 	 552(E) 	 30.09. 1900 

40 	 623(E) 	 3. 11 . 19(11) 

631 CE) 	 4. 11 . 1980 

. 	 20(E) 	 16.01.19tH 

43: 	 31(E) 	 23.01.1901 

44. 	 84(E) 	 27,02,1981 

45: 	 456 	 9.05.1981 

46, 	 360(E) 	 23.05.11301 

370(E) 	 2.06.1981 

386(E) 	 9.00,1901 

(302(E) 	 16. 11 . 1901 

004(E) 	 I'T. 11. 1901 
053(E) 	 10.12.1981 

657(E) 	 LI . 12. 1901 
294(E) 	 1.04. 19(31 

, 	 354(E) 	 20.04.1982 

• 	 356(E) 	 , 	21.04. 19112 

s(1. 	 478(E) 	 31 .05. 111(12 

530(E) 	 301 0(3. 1 ¶012 

24(E) 	 12.01J93 

59, 	 120 (F:) 	 20.02. I 91(5 

00. 	 300() 	 20 03. I 985 

(31 . 	 321 CE) 	 2903. I 9(15 

02, 	 489(E) 	 12,00.1900 

83. 	 266 	 ' 	12.04. 1900 

64 , 	 (354 	 20. (18. 

65. 	 763 	 20.09.19UU 

60 	 798 	 27.09.19013 

67 	 796 	 27 . 09. 1906 

68. 	 635 	 , 	4. W. 1 91.16 

69, 	 837 	 4,10,190(3 

10. 	 860 	 18.10.1906 

.71. 	 164 	 14.03.1907 
407 	 30.05. 19111 
019 	 15.09.1901 

It' 	 74, 	 ' 	802 	. 	 31.10.19(11 

75, 	 9213 	 7.11. 19111 

70, 	 1335 	 14. II . 1981 

	

• 	 836  
432 ( E.) 	 0.01 . 980 
546(,f) 	 '1 .05. 1 91(0 

V 	 80. 	 404 	. 	 21.05. 19(3(3. 
834(E) 	 3.09. 190(3 
352(E) 	 10,03,199. 
832 Ii. 11 . 19 13 0 

916 	 . 	 ' 	1(3:12. 1989 

135, 	 933 	 30. 12. 1999 

00. 	 590 	 22.09. (991) 

87. 	 603 	 29.09. j99() 



- 
I 

1. 

	

till'; 	 •79ft 

	

• 	 730 	 53, 12. I1() 

	

90. 	 i 25 ( i ) 	 Ii .')3. I 99; 
24 	

1 	. 04, 1 
2 	

991 

	

1 92. 	 473 	 1. 	I 99 

	

93, 	 527 	
4.09. 1 flU I 

	

94. 	 505 	
. 10. IP9J 

	

05. 	 504 	
tI. 0. 1991 

	

LW. 	 538(E) 	 1,013. 1(93 

	

97. 	 6135(E) 
 667(E) 	 4. 11 . 514 	

22,10. 194 

	

100. 	. 	• 	513' 	
22. 0. I 994 

	

(01. 	 321 (E) 
 

	

102. 	 213 	
2 . 04. 1995 278 	
10.()G 1995. 264 	

3. 013. 1995 

('11hi 	I t.,i 	D. 	11 	t iii) 
Dk c)f f h:er 

H 	The l'fanager, 
of 	IiuI h 	l't'.. 

• 	It I iig 	112fl,I, 

* 

/ 
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Uw I)'thL 	ih' 	01 // 	95 
(opy furwurd,iJ fur. InformaL ion to 

1 . 	Thu Chief Secre t.0 ry 	(jove rnrten L s of 	A9tun & 	t('ghn I aya 
Dipur/ShS I long (5 copies eieh) 

M l 5tale Governme,t1i & Union jvvrjt0rIp j . 

The 	Chief' 	Coisei'vtor 	of 	Forests, 	Am/1icgIta I oyt 
DlpurfSh I long ( 5 e' 	'irh ) 

fIic Ch of Score tar i ca of oil r ernu n I ng S Lu I r (j v  n r nrncn t . 

The Counplro I er a nd AvIditor (lrtic'tn I of ii n 	Ncw Vr) hi (with 
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k 0 R rLC R 

I3ARUAH.J. (v.C.) 

This •. petition has been filed by the 

petitioners invoking the jurisdiction of this Tribunal 

under Sections 17 and 27 of the Administrative 

Tribunals 	Act, 1985, 	read 	with 	Rule 24 	of the Central 

Administrative Tribunal 	(Procedure) Rules, 1937, 	for 

•1 	
I 	

- 	 I. 
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iI 1ii Lion of 	c0nt:eui1't: jOcsc.. . 	nga nat: t he respondents 

and cx ecu L i on of L lie order 	hy I hi 	wnr I 

The pet.iLionei: 	oro direct recruits to the 1ndian 

Forest Sor.vice (xi's for t$hurt). The members of the llfS formed 

an association known as Indian Fprest Service Association 

(Assam Unit). The said association, represented by its 

General Secretary, Shri K.N. Dcv Go.swanii, approached this 

Tribdnal by filing original applicatior) No.96/94. Three other 

original applications had been filed separately by Shri 

Narendra Nath Razarjka and others, Shri lihabendra Nath Pathak 

and others and Shri .M.K. Sinha, which were numbered as 
14 

I 

Nis 

O.A.Nos. 52, 53 and 59 of 1993 respect.iveiy. All these 

applications were filed by the applicants seeking certain 

<'directions to the rpondents of the said original 

.tipplications. In due course the respondents, namely, the 

)Union of India, filed written statement. The State of Assam 

ed wtten statement in sme of the origin1 
4 

1' 1;'app1ications. In duo course all thb applications were heard 

and disposed of by this Tribunal by a common order dated 

1.2.1995/8.2.19. In para 38 of the said order a common order... 

was passed. We quote the said portion of the order. 

1) 	It is hereby declared that the provisions 
of Rule 3 of the Assam Forest Service flules to 

extent of the first two éntrjtes therein, 
ame1y, Conservator of Eorests and Divisional 

Forest Officer (including Woricing Plan Officer, 
Forest Utilization Officer and one post of 

4/ 

	

	 Silviculturjst and Botanical Forest Officr) 
stood repealed by the provisions of IFS (Cathe) 

f  Rules, 1966, read with IFS Mxation of Cadre 
Strength) Regulations, 1966, read with All 
India Services Act, 1951. 

• 	 ii) 	Likewise, the provisions of Rule 11 of 
the Asam Forest Service R1s, 1942, to the 

•  extent of providing scale ior Chief Corservator 
of Forests under Subrule 4 (iv) as applicable 
to tho said post created under Assam Forest 
Service is hereby declared to have stood 
repealed by the provisions of 1FS (Cadre).. 
Rules, 1966, read with IFS(Fjxot- jcn of Cadre 
.trength) Regulations,;1966,. with the All India 
Services Act, 1951. 

In respect of Origin'al Application No. 52 and 53 of 

1996 thi r Tribunal passed fuithcr oder and threction 

In ......... •-,- 	

¶.[.P77T.: 
: 1 	 - 	

i 
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.n order 'No.Iv' of the aforesaid oriyinal applications 

the 	State 	of 	Assam 	WEI 	r;1L -ai:cd 	from 

:)romoting/appojnjg any officer of the Assain StaLe 

Furest Service to any IFS Cadre including the post of 

Conservator of Forests. We quote the direction below: 

• The. State of Assani is further 
restrained from promoting or appointing 
any officer of the Assarn State Forest 
Service to any IFS cadte including the 
post of Conservator of Fàrests so long as 
the IFS (Cadre) Ru[o2, 1966, ad iFS 
(Fixation of Cadre Strength) Regulations, 
1966 are in force." 

Thi.s order and dir.Qction, according to the potitioner 

of this petition is relevant. It has been complained b 

the petitioner that the respondents, in spite of the 

direction given by this Tribunal in serial No.jv of 

the order in respect of Original Application Ios.52 and 

53 of 1996 has been violated by appointing some 

officers not belonging to the IFS Cadre, and therefore, 

the respondent are liable under the provisions of 

Section 
17 of the Administrative Tribunals Act, 1985. 

The present petitioners have also prayed for passing 

• necessary order for implementation of the order passed 

by this Tribunal in the aforesaid original 

applications 

3. 	This petition Was Loved on 9.9.1996 and the 

Tribunal issued notice directing the alleged contemners 

to show cause why a contempt proceeding should not be 

initjat:ecl n_intit thorn for wilful 1lO1l_c011l1)1jaj1C1D 
and 

Violation of the order pa3sod by this Tribunal. The 

ti lccjed cur1Le1nner enterec] zppearal. j c e  and also fi1oc3 

affidavit_in_opp03ij0, stating interalja, that the 

alleged CQnteInner3 did neither violate nor disobeyed 

the order. They also contend that in the present facts 

and circumstances of the case the provisions of 

•Section 17 ......... 

	

I 	• 	 I 

I I 	 I 	h 
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Sod ion 1/ of the Adiiii nistraL lye Tribunals Act:, 1985, 

is not attracted. They also st..atc' that the pront facts 

and circumstances of the case do not warrant the • 	
I 	 ..• 	'1 	1 

invocation of the power under Section 27 of the 

Administrative Tribunals Act, 1985, as claimed. 

4. 	We heard both sides. fir B.K. Sharma, learned 

counsel 	for 	the petitioners, 	submitted that 	in spite of 

the 	order 	passed 	by 	this 	Tribuna:E 	in 	the 	aforesaid 

original 	applications 	the 	alleged 	contemners 	made 

appointment 	of 	officers 	of 	the 	Assam 	State 	Forest 

Service to 	IFS Cadre. 	This was in complete violation of 

the 	ivth 	direction 	of 	the 	order 	of 	this 	Tribunal, 

cjoted 	above. 	In 	this 	connection, 	the 	learned 	counsel 

- 

dw. our 	attention 	to 	Annexures 	2, 	3, 	4, 	5, 	6 	ard 	7 

:.oders, 	whereIy the officers of non-IFS Cadre had been 
- 	 \•• 

posted 	as 	Divisional 	Foret 	Officer 	(DFO 	for 	short). 

According 	to 	Mr 	Sharma 	the 	post 	of 	DFO 	was, 

undoubtedly, 	a cadre post. 

Mr 	P.G. 	Baruah, 	learned 	Sr. 	Counsel, 	appearing 

on behalf of the allegethcontemners, 	on the other hand, 

submittd 	€hat 	the 	alleged 	contePrners 	did 	not 	violate 

any direction given by this Tribunal. 	He also submitted 

that 	they 	had 	no 	itention 	to 	disrespect 	the 	Tribunal 

as alleged. 	As there was urgency in the matter, 	orders 

had 	been 	passed 	for 	posting 	of 	the 	officers 	as 

mentioned 	in 	Anenxures 	2,, 	3, 	4, 	5, 	6 	and 	7, 	just 	to 

carry out the job of DFO and others.. The said Annexures 

clearly chow that 	the officer3 were only posted in that 

•capacity. 	They were neither appointed nor 	promoted. 	Mr 

P.G. 	Baruah 	further 	submitted 	that 	to 	appoint 	or 	to 

promote 	officers 	to 	the 	1F5 	Cadre 	certain 	procedures 

were 	to 	be 	followed 	and 	these 	were 	not 	done 	in 	this 

case. 	Therefore, 	by no meansthe ?tnnexures 2 to 7 would • 

indicate........ 

;c; 	
4A  
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11  Nf- 
ir(h cat:e that the said offi cCt3 W(!'C? Oi ( hCr [)UOWOtlCd or 

appointed. Thi TL I Liurl I fl tilO 1-oL'CL30 id judymciit only 

rctra ined the respond eats iroi9 appoin ii ny or pIOIflOt i fl 

the officers of State Forest Service to IFS Cadre. 

Besides, Mr Baruah submitted that posting is not 

appointment either by direct recruitment or by 

promotion. Acccrding to the learned cothisel the alleged 	•, 

contemners had high regard for this Tribunal' and they 

would not do anything which might lower the dignity of 

the 	Tribunal. 	Mr 	Baruah, 	while 	concluding 	his 

submission, stated that if any mistake is committed in 

interpreting the direction of this Tribunal and had 

done something which mi 1ght have amounted to violation 

of the order, they may be pardoned. 
.1%' 	• 

5. 	On the submissions of Uie .Jearned counsel appear- 

ing on behalf of the petitioners and the alleged 

./contemners it is now to be seen whether the facts and 

	

' 	 - 	 circumstances of this case would justify initiation of 

proceedings under the Contempt Act or 'whether it was 

necessary to give direction for execution of the said 

order. Section 17 of the Administrative Tribunals Act, 

	

• . 	 1985 (for short the lct) confers power on the Tribunal 

to exerise sarne' jurisdictions powers and authority in 

/ respect of contempt of itself as a High Court has and 

may exercise and., for this purpose, the provision of 

thr.,  Contempt of: Courts Act, 1971 (70 of 1971), shall 

have effect subject to certain modifications as 

referred to therein. So from Section 17 of the Act, it 

is very clear that this Tr.buna1 'can exercise same 

power, jurisdiction and authority in respt of 

contempt. It is well settled law that a violation of 

court's order, in order to constitute a contempt must 

be wilful Wi1ful1ess, inhis context means that the 

violation....... 

- 



6: 

I 
vi c 	t; i 	o di 	 i 	not casual , acCi dental or 

Uflifltentjoflal In order to Wt tract the provisions of 
conteipt of court 

the disobedjeiice must be wilful or 

inLonLil The disohediejice to an order of the court 

or Tribunal, in order to be punishable as I

contempt must 

be wilful and not 'just casual, accidental and 

- unintentional But, if any action is taken by an 

alleged contemner on a wrong interpretition of the 

order pssed by the court; or the Tijbunal it-will not 

be a contempt Wi 1,. f ul 1  ness will'ha 	to be found on the 
''facts and circumstances 	HOwever, once that: is found 

the court muse take serious notice of the conte,nner's 
COnduct. 

6. 	In S.C. Roy -s State of Orjssa, reported in 

AIR (1960) SC l9O the Supreme Court held thus: 
a SI 	

that has been found • agajn 	
him is that he •acted in a negl : gent manner and without proper care 

and attention. In our Opinion s  on the • facts tound by CNI 	

the High Court, the appel1an 	could not possibly be found 
guilty of contempt of coqrt and punished 
accordingly. As has been said by the 

/ 	Privy COUfl&jl in Barton 
V$- Field (1843) 4 oo PCC 273, it is  not SuffiCient in 

such cases for the purpose of Visiting a 
Juicja'1 Offjcr with penal consequence 
of Proceding in contempt, simply because 
he - committed an error of judgment or the 
order passed by him is in excess of • 	authority vested in him. Th 
be a' wilful 	 e error must 

 uerror Proceeding 	from 
improper or corrpt motive n order that J 
he may be punished for Contempt of court. 
On the facts found, the appellant can 
certainly be said to have acted without 
proper care and caution, but there is 17 , 	 nothing on the' 'record to suggest any 

V ' Wilful culpabj1tyó.his pat and it has 
been expressly held by the learned Judges 
of the High Court that he wa's not 
actuated by any corrupt or dishonest 
motives ............ 

7. 	
In the instant case, th-e direction in Clause iv 

of the order in respect of Original Applicatjon,Nos52 

and 53 of 1993, the Trjbunaj restrained the State of 

Assam from promotjn9 and appointing any officer of the 

.Assam ............ 

c I•* 	
- 	 - 

4' 
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/ 	 ap State Ioest Service Lb I PS Cadre i itcludiiiy. the 

of Conservator of Forests etc. as quot c'd above 

Anrexures 2 to 5 to the petition oniy show that those. 

0jficers had ben posted to function as DFO and ot:hers 

S it. was necessary for running the administration 

efficiently. From the record we do not find that the 

alleged contemners had done anything which amounted to 

wilful disobedience of the order of this Tribunal. The 

alleged conteniners have stated that those officers were 

posted to function as DFO arid others and they had not 

been appointed or promoted. This is a view taken by the 

alleyed conemners. Whether this view is justifiable or 

riot is a different matter, but this caiinot: be said to 

be a wilful dIsobedience. : 

8.In view,  qf. the above, we find no merit in the 

petition for initiation of any contempt proceethng. 

Accordingly we close the contempt proèeeding. 
- 	 A 
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A1LIEXiJ1E____1—__ 

GOVERNMENT OF ASSA14 

fL.E 0P, iE PRINCIPAL CHIEF CONSERVATOR OF FOtESTS 
: 

iBRI:1: 

D6 r 24/44/87 Dated1 Qiwahati the 8th Jan/96. 

rrj 
commissioner & SeCrGtZ1'Y to the Govt. 

of Assafl, 

iorCt Dopartmetlt. Dispur, Guwahati.6. 

5U13: 	
NOTIC9ION OF CADRE POS'1 AND NON.CADRE POSTS. 

This 

 

O:E :fi(;q  letter No.1B.24/44/87 dtd.08'1195 
avd GOVt.NO rR3-.89/ 94/14 ,dtd. 09.12-94. 

3j1 
:EIx anclosing herewith a copy of 

D.O.LCtr flO.18011/01/ 

94F1l 	 from Inspector Genera], of 
ForC$tO.GoVt.0f 

tha 	ci 
J would like to inform you 	

t the re%ired informati0fl 
india4  

jsse of Notification in respeCt of IJ.S. 
Cadre Posts 

arLd$.5• Cadre ?ostB 
has already berU i furni3h to GOVt .vide 

thi8 fic0 
lcttCZ NO PE.24/44/81 1dtd. 2ll295.Whi may kindly 

be eSrred to for onwrd aciOfl as 
directed by 

r 	 a 	
cvt.Of india. 

- - - 	 i nc1ude the  following Cadre potS 
it jr, flCd' 

&ie tb .rcVisi0fl 
of I.F.S. Cadre Schedule made vide Govt. of India's 

1 

 

letter 0•l6Ql6/2/996(M)' 	t.9LJ• 

i 
chief ConsexVatOr of porests(P). 

- Chief 
conservator of porests(H.E.& W.P) 

~01  

 

3. conservatOr of FOreStS(I30rd0r) 

6. Consorvatot of Forests(W.L.) 
5. pjc.jpal,N.FC0hl 

sud fresh list showing Cadre posts and Non-cadre 

closd for issue of Govt. Notification as desired 

by 4° 0 
of India. 

Kindly treat it as urgent. 

yours faithfUllY. 

5 /_Illegihle 

principal chief Conservator 
of Forct5 

iahati-8. 1. 

No.FE.23/44/87/A 
Dated. ()nyahati, the 8th aan/199

6 . 

G0Vt. of India. 

l 	Copy to tlW Inspector cenoral of ForestS.  
iinjstr0f Enviroment & P,,;rests. C.G.O.00mPl 
	Lodi Road. 

WG'J D01h1110 003 for favour of his kind information. 

Sd/ Illegible 
prncipal Chief ConseVat0r of foreStS 

Assm: Guwa1ati_ 
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-I 	• 	 C'- 2. 
S 

1, 	That i am the Joint Secretary to the Govt. 

of Msani, Foest department, Dispur and 'I have 

been imploaad as Respondent No 2 in the instt 

wrIt etitib a copy of which has been served 

one me through the Government Advocate, I have gone 

through the Came and undera toed the contents thereof. 

I 	also conpotent to swear this affidavit for and' 

on behalf of the State of Assain, 

24 	That with regard to the statements made In 

parrpJs 1 9 2 of the petition this deponent does 

notoffer any co5nrnents 5ave and except those which are 

matts of record... 

That with regard to the statements made in para 3 

pazagrapb 4. of. the pe tition' the deponent. begs to state 

that lye is a member of the Indian Forest &ervce 

of RR4906, Initially he was appointed and posted as 

Atant Censervator of Forests and attached to •  the 

Field Director, Mansa tiger Project,where he WS 

Continued till AprU,, 19930 	 ' • 1 

• 	 , 

That with rogctrd to the Statements made in 

parajrap § of the petition the deponent bags t 

sia,td­that he wao posted ea Divisional Forest 

Uxf.  ficer y  Soàial Voresfxy Diis Ion, Kokrajhar on 

proqon from Assistant Conservator of Forests to 

eptynarvator of Forests vide GovtNotification., 

o,R,3/9O/14G dt.23.3.93. The deponent joi.nod 

at 	ajhar on 21 .5.93 and continued upto 17.1.1997. 

.3 
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3 . 

.. .5. 	That with regard to the Statement made in 

paragraph the deponent bogs to stateme that 

• 

	

	the deponent again transferred from Kokrajhar 

and posted as  Divisional Forest officer, Cachar 

Foxst Division vjcio Govt."oifiction No.FRE.51/96/ 

32.A dt.:90.97 where he assumed the charged on 

22.01.1'997. 

A photostat copy of the said notificatton Is . 

• Aj'viexe2e herewith which IS marked as Annexure—I. 

6, 	•That as the averments made in paragraph 7 

of the petition the dent bogs to 3 tate that 

the State Government have not made ylsision_wise 
- 

'idantifj cation of cadre posts. M per the_cadre 
_____________ 	 - -- 	-•---------- - 

schedule of postS fo IFS notified by the Government 

of India, Ministry of 1nvironment and Forests vide 

Notification .N o ,16Qi6/2/95A(II dt,9,11,95 there 

are 22 postS of DGputy Conservator of Forests (Territorial). 

When an.IFS officer holds a post of Deputy 

Consovato.r of Forests in a territorial division, he 

is said to he held a cadre post at that relevant 
.-. 

pJp4f time. Conver.eiy when i_jiqld by a Deputy 

• onseivato:rof Forests belongnqtotatOOre 8 t 

SO:EviriD ,  it will have the meaning of a noncadre post. 
• 	r-.------ ' 

.Aopy of the Notification dt.9,11.9. 

is annexed herewith as 	nexureII to this 

. Affidavit. 	 • 



4, 

That with regdrd to the Statements made in 

Paragraph 8 & 9 of the petition the deprrnent begs to 

State.that a Deputy 	 ofFojest belonging 
tQthO't5t0 Eo;est SerVICEab can be posted in a 

'torritorjajdjj0 ,. he is Said to have held 

a cadre post at that rGleyant tjrne.The post of 

•0IVjSjonaj Forest off icert 6achar . ,Forest diiSIo 
had been Iejd by a member of Deputy Conservator of.  
Forests blong to the state Forest bervice ear11er.  
The post OP'Daputy Conservator of Forest Socjj 

	

• 	
'.FOrestzy, ' Kokr 4jhar is not withi.n the IFS caere 

SChedule.The petitioner held the poBtof 

	

• 	 •DJ400, Social orestry,Ko1cr5j4ár for a period 

of about yeara, 

8. 	That as regard the Statement made in 

.paragraps 10 flXZ* the dOpont has no comments 

to offer, 

,jp/-iI 	 I 

	

1J1 	 :.'.'. 	 • 

That, with regard to the avernents rnad.oin para 11 & 

paragraph 12 of the petition the deponent bogs to 

State tht the .,D.ePOPOntSubajtted a represont ion 

czt, 22,5,2000 through the Principal Chief onssrvator 

of Forests to he Conmjssjon & Secretary,Govtof Assam 

FOrest depaztmen, Also anothrr reprosntatjon dt. 

22.502000 fzom mti 411pee Swargowarj,wjf0 of 

the p'et1tjonr, D.FO,Cachar diVision was received 

in the department#  wherein she prayod to allow 

/ 
I 
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5 . 

• 	her husband to continue at b1lchar upto 30.6,2O00 

for completion of half yearly examination of their 

children which was considered by the department, 

andstayei the transfer order isSeti vide Notiicatjon 

no F3E 19/2000/pt.*1/11,11. ,A11 	dt,.20.5.2000 until 

further order vida hotification no FIE.19/2000/pt.1/31 
dt,9,6.2000. 

• 10. 	That With regard to the statement made 
in paragraph 13 the deponent begs to reiterate the  • 	Statement made in paragraph 92 above.The allegations made 
and levelled aginst the deponent Is baseless and denied. 
t)',the deponent 

11 	That with regard to the Statements made in 
paragraphs 14 and 15 the deponent begs to State 
that the transfer and posting is an administrative 

arzangemen which is made in the public interest. 

4ence the allegatjon, for obvious reason, personal 

interest etc, 	 levelled against the 
deponent are b  apejese and stoutly denied by the 

deponentNo discrrnjnatj has been made to the 
pOtjtjon. 

• .12,. 	That as regards the statement made in 
• 	Paragraph 16 of the petition, the deponent has no 

comment to offer.. 
................................... 

13. 	Tht.;.w4ti regard to the avermonts made in 
• 	

. paragraph 17 of the petition the deponent denies 

the tatemerst and allegation levelled against the 

• 	
• 	 •. 	 ••• 	

. 	H 	•. 	 ;. 

/ 

I 

/ 
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• 	deponent, Thepotjtioier has completed more than 

3 years at Slichar, The 5 ta te Government had 

:dUly considered the repros ehtation filed by the 

wife of the. petttaner and Stayed the transfer 

order. Hence no illegality has been done in 

• ... transferring the petitioner. 

140 	That the deponent denies the allegation 

.ide in•paragaph 18 of the pe.tition.and begs to 

reiterate the Statement made in paragraph 11 

of tHQ affidavit..in'.oppositjon. 

That the deponent denies the Statement/a1legjons 

made in paragraphs 1920,21 & 22f the petition. 

That the petitioner has not been able to 

Show any cauae.for interferenceby this.Honble 

Court eXerCising extra.'.ordinary juridictjon,As such, 

the writ, petition is lible to be dismissed in limino. 

That the statements made in thi.eaffjdavjt and 

in paragraphs 	. 	 are true to my knowledge, 

those made In parapraphe 	 . .• 	 are being 

matters ,of record and the rests are my humble Submission 

befwre this Hon ble Court. 

I sign this affidavit this the 	d 
day pf. August, 2000.a 	,ç. 
Identified by 	 .DB'ONENT. 

/ 

.., 	

...• 	 .,_:,_ 	
* 
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no 1Fi!8/Y0/1, 20 * The fol)owtng netificat ion pub1ihcc by the 

Govoroicent o Iria, Cibinat Dicrotoritit. 'i,-j r -puUiic 

f oz grai 1nfornaticn 

fl. 3/16/70-AIS(.IV) 
Government of In'1ia 
Csbin't Secretariat 
Dopsrtnnt of Personnel, 

Now DelhI dteU the 6th Dec.1971. 

• 	 NOT•iFIc'rioj 

exercise of the powers coruerred by rule 6 of the Iniion Forest 
(Recruitcerit) Rules, 1966, the Pre3ident is pleased to appoint 
oWing 	s 	Stte Forest Serice Officers, recruited under sub 
read with sub-rule (30 of rule 4 of tho said Rules, to the 

orot Srvics, on probation, in the Indian Forest D3rvico, Cdro 
, with effoot from the q Tht October )  1966 - 

1 
ki ?L,CChkrabarty 
i A.iL Choudhury 

oi. 

/ 

. 1 .1 
r 

Ii 

Sc1/. U J 	Chaig}n)wti, 

Joint Secretary to the Govt. of Assam, 
Forest Depertrnc3nt. 

L.98/7O/12O, 	Dtod Shillong, thø 1th January/72, 

the (1) Principal Private Secretary to trio Chief }linlater, /asam, 
Accountant General, 

MaElialaye & Nagelond, Shiilong-1. 
ppointl7ent (A) Dpartnent, 

(+) Chiaf Conservator of Forests, 
'- 	Asam, Shiliong, 

Stperintendent, I5:Safl Govt. Press, for publication 
kwtifjcatjon in the next isouo of the Asm Gazette0 

Shri NC.Cbekraberty, IØF.S., 
• 	D1vis1nel Forest Officer, 

Kachugeon Division, P.0.Gosco1gao), 
i$hi ,lL. Choudhury, I,F.S., 
Divijonai Forest Offjcer, - 
iikir Hills West Division, P.O.Dlphu, - 	CR) Personal fIle of Shri N.C.Cha}crabarty. 
P0 c son1 file of $tir I A. lJ.Choudhury. 

By ordr, etc., 

JoInt Socretary to 	Goit, 01 isscm, 
I" Or -)3t Jupt)vtmont. 

I•4 

Zj 

Mo, N 

Ccpy t 



ANDENUMB _s 11 till  how  14 ? 

	

NCTiU 	 JGTJIANY MA3J IN ryyy J38U 

9oo1: lorted Cot 	5trcntl 	 M ri 3ti 	crr3 I 	 ot:nnt;y 	tna& 

4 

 1IIL L_ ! 
1965 	11 	 16 	 3 	32 Sub-.Judi ce 	- 	 - 	- 	- 	- Cuh .Juth cc 

1569 	13 	 16 	 0 	32 	do 	 -. 	 3 	- 	-- 	- 130- 

I it 11. 	 33 	1 	 Id 	 .1 	.31 	 0300' 	P 

1912 	9 	 20 	 10 	39 	29 	1. 	 2 	32 	7 1 lIt 91)1 C31(ftO 

cli 

1974 	9 	 20 	 10 	39 	29 	3 	 1 	33 	8 	- 

1975 	9 	 20 	 10 	39 	20 	3 	 1 	 2 	34 	5 1 18 retired 

1976 	9 	 20 	 10 	39 	27 	4 	 4 	 2 	37 	2 1 JR rntirtd, 
III on r .jiul.ot 1 

3977 	10 	 22 	 11 	43 	26 	6 	 5 	- 	37 	C I IR r rI I rid, 
933 on doputatc 

39713 	14 	 30 	 17 	61 	25 	6 	 10 	3 	44 	17 3 133 rc'tir'd, I 
l'i( tWwd, I H' 
on 	Rlri( 04. ji,: 

1979 	11 	 30 	 17 	61 	24 	0 	 10 	 5 	45 	30 I 1(1 ml w'd, 3 
9(3 on doputot ion. 

1900 	14 	 30 	 17 	61 	22 	6 	10 	7 	45 	36 2 313 retired, 3 
333 031 deputatxon  

1901 	34 	 30 	 37 	( 1 	10 	 6 	 30 	 10 	i3', 	1K 3 II' 	'3 3 on 

'O 

I 	114 ill oil 

1962 	1 49 	 25 	03 	10 	¶3 	 10 	13 	513 	13 1 133 roIl re.(, I 
P33 rot it- cd 	I PH 

i-it ho 

183 	3 ' 	 49 	 25 	113 	17 	111 	11 	15 	oJ 	23 1 333 coUrvO, I 
(9 on rinput at. i on, 

	

IU 	19 	17 	21 I IR r0131 
'It flfl dp o )fl(,0 i, n. 

c_ItO 	l'i 	 40 	 25 	433 	34 	 I 1 	 131 	 7:' 	61 	 If 	I 	PH 	ii ,t-'IOit 

3 	 1980 	30 	 40 	 25 	83 	11 	22 	131 	19 	70 	13 2 lit retired, 
Ilk died, 1 933 ''II 

'33 	 dclpI.lt.ol ion-. 

ioo7 	25 	 51 	 ti 	107 	10 	22 	It 	27 	73 	74 1 	lIt u-I j it 

II) 	nO't14' Ii iii 1 'S. 

191113 	25 	 01 	 39 	111 	10 	24 	III 	21 	/ 6 	35 I 133 nis c1i;.ul 03 3' 

1939 	25 	 51 	 55 	111 	10 	32 	10 	19 	79 	32 1 I'll on cIopotrit 

1990 	25 	 51 	 35 	111 	9 	37 	18 	15 	79 	37 1 Ill on doputotic 
I 	Itt 033 cI , 3'I I at ic 

10 	
1991 	25 	 51 	 35 	iii 	a 	42 	20 	o 	7 5 1 	17 1 lIt t(nt.11od, I 

lIt 0,, 

	

- 	 I JR on dcpnti'tct 
and 3 1713 on clo[n-
lotion 

399/ 	2q 	 91 	 35 	111. 	 5 	44 	 21 	 10 	310 	;ti 4 II) I ot 1,01, 	3 

'4 

	on uloiuul.Ct i'll 

993 	25 	 51 	- 	35 	111 	4 	42 	 20 	 7 	73 	30 1 113 retired, 
PIt on 'Icpot'.nt ' is 
1 133 1. 1 RR rrt_d 

1994 	25 	 51 	 35 	111 	3 	40 	20 	6 	69 	42 1 JR r4't.icl, II; - 

- 	 118 on deputat 1'i 

1995 	25 	 53 	 32 	113 	2 	42 	26 	4 	74 	44 .1 133 retired, 10 
88 on deputeion-- 1  

1956 	28 	 53 	 32 	118 	1 	44 	- 22 	4 	70 	48.1 ill &S 91) rot d - 
it 	IS 	us, 	l'J 'sit of 

p 

$3 

U 
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STAEMENTSEOWThGPRQ( 

cuota ;YearEPrOmOticnal 

sittion 

1978 14 10 4 61 44 17, 
1979 14 10 4 61 45 16 
1980 14 10 4 61 45 16 
1981 14 10 4 61 46 15' .1982 19 10 1 83 50 33 1983 19 18 •1 83 61 23 1984 19 18 1 83 62 21. 1985 19 18 1 8 3 67 16 

1986 19 18 1 83 70 131 
1987 25 18 7 107 73 34 
1988 25 18 7 111 76 35 
1989 25 18 7 111 79 32 
1990 25 18 7 111 79 32 
1991 25 20 5 111 79 32 
1992 25 21 4 111 80 31 
1993 25 20 5 111 73 33 
1994 25 20 5 111 69 42 

28 	. 26 	- 2 118 74  4: 
1996 28 	• 21 	• 7 118 70 	• 43 

t 

~A41  
'V 

ii 

11 

13 
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(_.çpy uL itt,r 	:t,? 0 1 ' 4 /10-1:t J1 (:V) 	 Irur 

o' 

iL) t' 	Indin Forest S o rvic (poittniont by 1otn)R1a 
Ju t't cadru reparttor, 01t' 14 

of th u StaLe b Uvus Z3urvlce ot rioers-  

Sir 
S. 

I am directed to refer 10 your 
• datid 2 Febrtary, 1976  addrssc1 to the Ur-ion 1;ub1icSevtce 

CornntSinafld copy endorsàcl to this Dearttuent ird touyth\t-j/8i 
• the Commisetop have approvqd ofl 4-3-1976 .a Se1ct LiStøf.the:. • 	' 
state Fo'o8t 3ervice of.ficara of AS 	-L19a1aya jqntcad 	.- 
'ihich consists of the fo11owth " E)LIUICJS rupafad ty thq 6e1eioo . 
Ioinrnittoo at its weetitiz lio],d I.tt atthti 
uincit to tha IrcIian Fot'st 	:rvico by prozflotiou;.. 	 - 	at 

S 	
:. 	

•• 	,:,, 	••' 	 S 

• 	
v 

2 	
5 	 • 	 • 	 ,' 	 • 	 • 

• 	 S. 	 gc I 1'4..5 	 S. 	 • 

4. 	8,N, 	 • 	
'. 	• 	- 

5 1LQ.A1i 	 • 	 - S. 	 , 

• 	 I P.R."Lihon. 	 • 	• 	•.,• 

	

I •. 	 . 

S 	
the Gtottl uuvt, proposotd app0itOflOr) 

uicre •o iJia zove oi1 ftcari to we Etiit Cadre of the. Indiat 
uLVtC 	the fu1.l partteulirs a t tho ufiour(e) LX1 the 	•' 

,rforaa V1Jr  jrtbU vid.0 itji u.e liouw 	it.'s' 1ttjr itt/ 

	

/66A:cnI) 	19t11 1ircit, li.ob(ReprOdt.CCd 03 Govurnuof 
Indiat 3 in'tutLon3 Ofl pURCJ 7 r60 ot All Indii Service j4nru., 

• 	Socoud d&iot).toetiier 'iU ducLaration of Hartta?. attitu 	ud 
Wri.ttCD corlsefjtj for alo tOfl1tt't;tLOfl of 1en in the state Forast - 'L 
Sorv ice a1origith ruccnteI td t;i Ufl oi: the S tate Ocvcrniueu t may iJ•u. 

• bqj fient to thlib Iepor luwut, 	• 	 • 	- 	 -• • 	' 	:. 	 S 	-• 	- 	• 	- 	• 	1. 	-c. 
3. . . Proposals f o r iXut1L1  of soniority may cuisobo set" 
simU1tafleOUs1Lir3 Ute jru;criLi1 pro1orLLi af3 requir iu3w3r H. y 
thiS"Dtt- 1ctter iio. 	 • •• 	,  

- 	

( 	I 

	

I 	

I 
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ANNEXU--R-E-&—  j 

JOINT CADRE OF ASSAM & MEGHALAyA 

EFFECTIVE FROM 21 01 72 

Assam 

1. SenIor posts under the 	 CCF- 	1 	- 
State government 	 CF - 	2 	i 

DCF- 14 	2 
.WPO 	2 	1 	 ¶ 
.FUO  
Silvj- 1 - 

P0-. 
- 

 Senior po3t under Central 
Government 8% 

 Posts to be filled up by 
promotion 

 Posts to be filled by 
direct recruits 

 J)epi.tation  reserve 15% of 
L. above 

 Lea'rereserve 11% of 

)4 above 

 Junior posts @ 20% of 
above 

 TrainingReserve @ 5% of 
)4 above 

Direct Recruit posts 
Promotion posts 

Total authorised strength 

22 
H 

5 	27 	H 
2 

... 9 

20 

... 3 

... 2 

... 4 
II 

• . • 1 

• . 	• . 	30 
• 	. • 9 

. 	. 	• 39 
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- 

i, M t 	 * 

'. t. H 	 • 	 7 

U 

— 'he 	Lowtfl uoti Uctt 1n Imuc 	by the Govt. 
ot 1udiu 	-1nO 	ectt I ettcr a cinej & k,kt •  iii  1. 
ruub.iiec 	ur c&icrij. LU1O11nat1OL. 

tjfjontjon i 	 dt.6-277, 	• 

•U 4j4o,U3h.)— in exer 1 	ot" te owr c)L1rrPA - 	
ULULl 

1 1) of ect1on 3 of 1&e "11 .Irjn 	rv1ceB — kot,1Th1,(ij. of 151) 
e& with  'u1e 4 of tL it L ,(J zjdre) hu1e, 19t(3 7  the CentraJ 
vt in CcWUltr:t.lon t1z the tte Go'vt.cotict.rre, hreL7 LokQ 

'te'to11owiu,' re;uLt1oR 1'uvt!ur,  t.o aeLd ta& 1ojzw iorect Lrvgø (ation oi 	C(IrrE .. tr(tth) 	a1'.tioii, Liu6, nue1)' 
T1AC 	riu3tj(.xg mriy Lc e41e the inl1n Forat 
Urvjc(ljx:t1c)r) of 	dre E 	 tgn(i€nt hoU1utioris,1i/7 

I ii) They shn1 I coc,n thto 1oi on the 	to rr tlic1r H 	 pub11ct10 in t:u , zeL t.c of 

For the c!xit iu 	iicu1c to the J.n Ian ?ort S gr-v ic itjon of ea'e 5, r'u't,) Ltcu1,tj0ns J.9( 	for thn hin - ' 	 - 
uu 'u's cutr.lcs there 	the 

	

: 	/- ituted,nwo1y '• 	 p 

pouls Un or t 	tit.o ov rwent 	 17 

-. C)nief conservator of 	orei 
'Ur4cr2 QrVotor or  Jtt' CQO ervLitor of '0it 5 	 14 1nu Officer 	

2 L 
, 1 nt utillsatlou Ufjjer'r 	 1 Officer 	

i. 
i?lq 	 1 

-:. 
flflervator of Fo'otg 	 1 Dqpity Conservutor of Fotg 	

2 - 1tz Of! ir 	
1 'i Tot £)irootor_cw..i I&rw iri; Officer (I 

• 	/ 	 27 

	

.. 	 t 	 o C 	trij oveI'nt 2 of 1 abo v e 	
m 

 

-I) 

	

3 • 	to be flilel by jiumutlull lit accurddCa 
kr'ruiu 8 or L11j, Iid1tu Foi,ut U rv1u 

	

uituout) AU103119616. - 	
lo 

	

' 	
b f11 	b direct rcuI'uut 	27 

J.L of 4L*j 	3 
>c 4 Fttuv '  

\ 

ii 
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W4 ..a.. ........ - 	_..__.-_- 	-. 

( t 
;)'( 	uuior ont(i 	cf 4 ntov 	 '4 

- 2_ , 	jn 1v t 10 of 4 1;OV 	
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Tur...b 1.tJ1iU.jflD 	 U-iG 	— 43 

( d/. R.N. CRULL, ) 
J U.UT 	-U ' 0 711J U t.N U 1iJ T (.*' 11) 1.k" 

[d/- T. })• I)Ui3 
Crt3ry to the Govt of Is1 

1or3t Iepi-rtmcirt. 

atu (U!itti-7B1O0G, the 23rd tprll/77. 

';ojy tor&rcC to :- 

N 

( 

' S  

	

1) • - ub1ii;Li r I. ,n'rn 'tt t, 	 U iuh.t 1.-iLos?i (or 
)Ut3.t3tti(Jfl to tho 

2). 
 

The I coUfltcflt. G 	ri,.Lr1u tta.,  
3) 

 
The (tat 	uicrvat.cr of 

11

4w,"'Pies of the GQvt, Of 1i1t' 	ve 'aottiiautiou are  
&ito4 for tnfor1nt iou wd 	 wt,1or. 

• Tio uosot r to the ovt. of ):ha]oyn, 
Vor.cnt Vopurtmeut, 	Li11t..?J3O,1 

)• 
 

The 	 cretury to the Govt. or -wn 
Foreonu1. (h) P...fl, L)ett,, tiiur 
1?iinno (LC11) L'ott., L)i1ur, 

LS ordo 9te., 

Uur ocv 	o UL 	 i88L ;  
Forest Ueprrtrneut. 

Ic1ahone 1io.octt-13G. 

•-1 
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.PUBLI..ED ITT THE (, 	!i'L .JiLLJd (T' t Ty (!) 1  [1')] A 	J 11 	I 
i J-xrri;i (L •i'~IQI Oth. Jan 3 .'197C) ) 

1o. 16016/29/75...1IC(IV_41) 
ov:t 	f X'i/Li'i•t 	L - Z:Qr 7 	1initryof 	Zfls/Glh 1ktrz1t3'u 

• Dtt of 	rsojj1 6 . 	 jtrtjve 
(Kcriik .ur reshsn!c tzJ;r V1i) 

IQsJ D1hi c;t, thj E Ctti J.1976 

t 

1OTIFIC,,TiCi., 

G;sJ 	 1n 	iciso AZ u 	C fcr:(;c by 
(i) of SCtiQLI 3 of tha LU Indic Civis 

Lot, 1951, (61 of )931) read with rule 4 of the Ldi 
Forest Service (dre) •j1, 	the Cetrc1 

C'ovori:cun t, iii consul tetirn Ili ttl thj Stto Go'jt ircn ts cOr.Crnod 1  )lor.by rwzs the fo lloW.nçi ru1 .t icr. s £urth.r to csn t! Iedlva FoccL Siicc Fiation of Cr.dro Strencjth ) 2OUtiletions, 1966 , 	11'ino1y:-. 
1. 	(1) Th.se b. cnl1d the 1nd1cn 

	

F(.iet Servico (Li:ttjou of Cr.ie 	ti.on;th) 

	

:i tjOi 	19 J3a  
() Th" h nil c 	In ti fo ree on th d cto of 

thcir sl1 1,)tj,.;jjc c. tiujj in tha Gj4otta of Inic, 
2 	In the 'cheu1e  t o  the Iiidin Forest 	rvico (Fi,cton of 	r !'trcnçth) 	 J 'JI, for thu hccdlnçj "4'1.th' imnd I;!ecin1yn 	r.d th 	ntis 
occuring tI10ruuci.r, thlajollul viw,j zlull In substItut.ci; P. cr.iely 

1. Senior pcstz under th 	Govcrriicnts, 	 37 
1: 

Cif Consvt0j• of Fr3sts 	 1 	L Iiddjtj01 Chief )flrvtur of Fors 	1 
Cnsov'tor of Foest 
ilervotor or, Forests, Dev1ojuunt 

Coscrv:tor of Forests, .00flO[i1C Circle 	1 
Deputy Con servctor of Foiets 	 14 
Deputy Cnsvvtor of Forests 

	

Estrn 	Wild Life DivisIon 	1 Ceputy Cnscrv3tor of Fe.sts, 

	

.ssz.i 	Zoo 	 I V1or!:j 	'1n Cfflcur 	 2 	 . 

orosts Utili sa tion (fficcr 
. 	 1 P1 : 11-sinç Of.icor 

 Silviculturjst 	 I 

- 	
. 

J 

.1 

tl 



- 

LLAEf 	 S  

Cillof (u:wL 	of 	U(l; 	 - Si 
• I 

Ujjeotor of Liuil CusvQtiJ 

I)eput. 	C 	urvrr 

 

Gi Furu:Js 
. 
3 

Deputy Cnsrvtor of Fcrst 	ainii 1 . 

11OIIJ PIn Officor 1 
S.  rrthçj.0fficer  The 

kL 
37 

1. ub: 	Ind 
Sir pOzts UflQEr tha Cetr71 .Gvefl1e1t 7 	4 5. 

01  
204 of 1 above. - 

4 

• 	3, posts ta be fi11d by protcti1 	th 
CflC 	tiith 	vula 	of 	t 	Inic 

orezt 2crvice C 	curitrufl)u 1 e&1 	i%6 	.. 14 
I'1 1C1'2 

4, ost 	to be fi11t by 	irtct rccruituet 30 
S 

0t1o 2  
prUdb 

 Deputtion 	srve @ 15 	of 4 above 
3 th 

6 ccve 	esve @ 11% of 4 	Uov. 5 
6 

 
S. ,  

Junior 	oti 	G 20% of 4 chove 
a i 

U, Training 	esrv 	10% of .4 nbove. 
S  - 	 S  -- 

V•) 	ç. • 

Di.:i' 	'.:C:.'J 	iiT 	.:)' 47 3 • 	.j 

S J Lj1r 

LDLL 	UT.:I: S 
.5 	r 

5 •.. 7 	CL 
• 

2. 	X 

• off 1c 
0b.C!..i CO 	fu 

r5. • S 	
S 	 Jue 

il iGcijij. 

of 

• 	 S 	• 
S 	

• 

• 	'S., 	
.5 	S .  

-- 	I 	

I 
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A. 	1) 
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C) 

uLcI:1c! 	;n; 	dj ffrcH j 	 I 	H 
IL d 	 t 	I 0 i. L n L 	pu odn c 4 a  

affluent ELates; lure of ein 	1i b'1 	by 
groups Of educated Unemployed youLh;; 	Jenrati nn 
iflsUrgencejs and making Lorct areas as the 

reitdezvow; 01 
the insurgents, all thcse fact:ors have adversely a £Lectcd 
the status of )sjant forests. 

1.3. 	That, 	the 	State 	ForeM 	Dpnut,in'ni 
sincera endeavour is re flected iii ati 	 01  
Forest 	IyuiatjoIl 	vest ing 	more 	powe - 	upon 	Loi r: 
rEficors to deal with forest oLI.etices 	cLc'aLjon ni 
5econd battalion of the Asam 'oresL Protection Q01 ii: 

submission of the draft memorandum 
LOU adopt ion at Jr I 

orestry ManagetcnL ; but very acute financial ons a 
hv 	compelled to curtail activjti, in the Inrr;tr 

larqe extOnt which in turn hos become another cans 
employnent shrinkage leading to enccoachmpnL and i 
telling in the forests by the jmupjoII th , Hn di 
PoVercy line. 

I . I . 	Tit at , 	t to 	a I 	Uli 	L i et 	a 
depleLon oL furosLu are only a Lee miLonysL oLher soc1 

Political and economic reasons. 

2. 	 IN TQE FOR1S'j' DPfRlMEj' 

/ 	 2.1. That Sir, OC WoUld .loq Lu ,ay LhaL wIt K joining the department, WC could utiderstanci that Lh' 
in the initial stage we would be seavinrj ii (he 



I 

 

  

U i Id 	)ti I 	I I I 	( I 	W i I I 	 I 	I I 

'UrCL Sw:vice and rojnotju,i 	Lhei v j 

2. 2 .  Tha L S i r , to our nt L i 	th wa y , 	i 
that though as per rule, a State 1UrL Service 

O.1iCLI., 
afLe e 3 (eight) years of COt1nUO,. 	vj.cp in ci i' ii 
for promotion to the Indian Forest Servicp but the ground 

realities indicate that our future c - cL-  i 	aho1um.r y 
bleak which would be evident from the si tuatioii 

prrj. .1 "1 
in the table below 

'1V\BLI 	I 

 No. of officers worked in S.F,S. Caue for 20 25 yoas en-i mnor.t 

 No, of officers worked in 
(Or 15 * 20 yc3r3 

 No. of officers worked in  for 10 15 	yenro c 

 No. of officers worked in S.[.s, C.Irc for 8 - 	10 years 	. 

2.3. 	That 	Sir, this s 	L u D L i 0 n 	h;in 	wmnd 
because of fO1ljg 	reason3 

fA 

2.3.1. Calculation of Lha oroIfloiiot'al 	'uL: 
have been wrongly made Withcut iflc1ud1i'1 	the ImUmU.r 
Posts under deutatjon 

resdrves, !eavo reerv 	.md 
training reserves. This point Wa.3 a sai1ed y thn 
promotee I. .S. Officers of Madimyc Pradesh and 

Wi 
Bengal in their respective Benchcs o the Central 

Administrative 	Tribunals 	and 	th a 	lion bi e 	Tr i 	I 
admitted their prayers and passe 	Judyoment in LIis 
favour. Tnclusjon of thas 	pasts fo 	cal CU1aLiOH of. 	i. 
promotional quota would also have Increr.;c(j uva.i t I 
of 	

number of posts for recruj Lsi•n1 tltrouqh 	rcii.i. 
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/ 

2 	'1 	•,t•t I? 	L OiIl) t 1! 
 

from lack of. protnoioU'l sco 	b•: 
 

eons 

2.4.1. The 	e1ect 1i:t i; not pri 1 •t.l 	iiiiii i, 

violating the incpdatOry provision under rule  

Indian Forest Service (1ppoiiitIiWIIL by prOdiI)t. i WI) 1 

1966. because of this, the puoinoti  

their due seniority even On prOflOt 1OI1 fl 	 (b(I  

rule 3(2) (c) - 	xp1anation 1 o.f the lndiin v:;L 

(Regulation of Seniority) Rules-, 19tU. Thn 	iln;t 	 ii 

the State can be appreciated from the Lolio:.iny 

LI 

Select liSt of 19t37. war; 	i'H 	1L'n. ;i 	i 

long 7 years, i.e. aitci' 	J)75. RILi 	1u.' I  

select list was prerared dur iwi I .'U7 nil 

both of which -were lncomtlete as e piuv.i 

of 	rule 	15 	of 	the 	Indian 	1'orest 	Scn:v.i 
r 

(Appointment 	by proiiot mu) 	uilr 

during 1991 and 199 	nu'tect 1 .II.s 	n' 	put 	1 

but they 	ere assaiitd in the (auh,it.i Ieuul 	I 

the fssam tdministrat lye Tr ibina) Uc:auu 	- 

inherent de fccLIi iii t)iose 	ert  

during 1994, the Selection (2OuuuniLLut 	lii, 	1112 

was re-consti.uted a n d a select ii st l)I:('Ia 

Thdtgh t h e select 	list was prepa r e(1 duir 1 111 . 1 

1994 promotion was effected only during lPruh, 

1995. But it is a matLei of juett rrj c:l. I hi. 

there 	has 	been 	no 	initiative 	yet 	kit: 

preparation of the annua I select list -for II35 

though a vacancy agalust pronuol. Olia 	Ipiol % 

currently available. 

I ( . Iit .  ( I - 	. 	I 



Ak 
1 

.'Li. TheLU iro 

sitting oL the SelcctjoCOMM?and 	I 
the Select List and the 	 at tho, cfjj 

• the select list. 
More Often than not, this delny qrrr, 1 

dge the servicp prospects of the Puotnotee OLI i 
' i • This 	Ultimately 	leads 	to 	0 	bpetwI 	Iee,1ii'1 

and £rusteatj0 	of the S.V.:;.  get promoted 
to the I.V.. ;L the 1; end 

tJ 
service ii fe may create a lot of dOmPvciny e Lfec 
their drive and 

. 	p 	wonld 	tatj 	YOUL 	kInd 	iiidi 
submitting that the 

status of £OrsL scenni: ( J)r.i 
crcatloi1 a f the indian Forest Sorvj 	I -P, dUn tie was 	I 

perhaps not having the grim look as o I today. 
Wi' sure your esteemed sd £ waui3 npprecj oLe thmt ox i ni 

of forests in India can be 1 orcjeiy contributed 
Sincere 	and 	ddir,i 	ecrvcL.s 	

o L 	t hV 	IiLnte 	VOL ':tf :Lvjo 01 E iccru only and Lhy do 
IIOL det ye I 

eg I oct ed and don i od the i r I eg it I ma 
L: n duo, i1 uo II. ri. 

their service prospects 1  mor:e So when th,p has 	cr' peciaI 	oiiipIi5 	Iid 	u 	i HV(lf 	ne'MI 	f 	Ii' Pple 	itoro 1flLitiit0Iy in COflSCt'Vi41r,fl 	iiiif II 
forests in  the lLt Indian Fo 	to]. i 

if 

 

H e would £urtber subwi : Uplore your IICHI,Wi who 1z the Cadre Management Authority 01 the 
 

that the Members of the Assam Eonct Shi:v ice (e I as:: 
ASspcjotAofl observe 	with dl noy Lie sppci,j ( reni 
Offered to the directly nocruitec) 

I .v.3. OIfir 
flouting the eligibility 

criteria at tho Lime of I.f; 
promotion. 	Tiough 	promotion 	to 	W11101. - 
subject to cloaL- ce of the L)cp.:trLumnf 	I:ai:iiitrii  many CO3, 

the members of tI-e assuciaLion ow.1v.0 Ih 
they 	are 	proiiioLd 	to 	senior 	;c:atc 	wit h,tt 	ti, .1 I ad1terjn, 	to this rule. Ono of the cii 'cI I i, 
Of1jri-; 	rr'Itl 	absent 	wjt.hriijt 	•iIirj! 	II 	ii 
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11i1 	hl:L 	os 	i0lilillt, 	lit 	 It. 	I;g 	Wit tor hti:Jiy 	lnolth, 	he Wi:; 	i)tii'I,J l 
cornpj.0 	of 

J 	h1 	Ul;ing 	in Ut 	 c11 LOC;L CJ4, 	Hi 
C W b 	 o i

construed as a 	
mci in ion 0utho 	. in 	Lavo 	of 	Lhv. 

 off £ cc L S. 

	

In view o 	above 1act 	tncI itt COIISI(J(L 	ill (J 

	

Perpetual Sufferings Cndured by Lte 
officers cf 	Ii 	•Iii 

	

OresL Service8 we would fervaflti 	
ti 

	

prry 	
I.)Il: 	lIUi}i take appropriata Steps to 'tttprivj. t

I orqst 	orvjco Of (icers of 	
'ItJr(. 

 £oljo 	Corrective 
 Qfl 	

L o £ the ox Is L fly Ru.! 

1 . 	lmnedjat eprepa ra Li ott 	f 	iL 

	

by Ju1y-Ajj 	
ity 

Prouotjonal 	
wit I 	 iv, 	Ii 

2, 	lflC30 	
ofde plil 	

t;t,tHl v, 

	

and 	
trj nuttq 	rv'sr v cotn-iu tat ion 	0 1 	i' r 	

Ii iii ni PL'oIloL I Ont) 1 P031. . 

Arnotthneiit 	of 	tlt0 	irdj111 	It,t 	 :;rii (ftecru{.IllQ1) 	
1UI 	by 	j,tij 

PL1I0LIOna 	 to 	or 	lie Lit st 

Supj0 	
of lnLtkp 	t1i 	

1 0 	
il 200o 	: 

tIlw 	

VQL'y 	Sell jOL- 	,j• .S. 	Hfj 	('I 	Li 	itr ,  inLo 	X.t.s 	w.jLItot 	losj,, 	,ltt 
PCO 3pocL5 due 1.o H 

i;ru 
ir)r.akp 

	

i,. 	I I , 
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i 	
I 	

1 	
I ii UitiL 	u £ 	• 	 j I 

•Ilfl•j u  j 	Wt1 	
•1 Hljy, 	

I (iOpUtL 	to 	ov C,
etm1

I 

to £ 	1 udi kindly be create 	wh I cli wouj d 	1  casil1c,th 	k.dq:,flL0 	
Llic OLco. 

	

We would solicit6 Your 
kj 	iil%t:(1j £or which 	ii 	 n 	 L 

of tJij 	AssojLj 
 

Thankirig you. 
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, 
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, L ) 
l N1l Al. 	; E • 	 SSi FOl 	3j sl;RvJcc 

(C(,A:s I ) A:;,.I1 Al IN, 
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I 	

t 	
1• 

_L4 	
l4 l)t4 	atl.!I,L i41 	I 	4i4L,i 

;'9C4A 	sciiEi'\fl'( 

;'u1tI.11 4l 'u 

H -1fl 

I imb 

isit 	U) 	•-\l'fl . 	5US 	)[ti1 	I . 	41 	,\I1I 'II4t 

fluc1n (U7 	1L 

Ui 	thi 	i:It1i t 	UJ1, 	4(}WflU4t 

11 .J 	t 	•"'- 

xut;';'i lOt 	Of 	1iiC 	 ill 	iIV II. 1(41141 	I. 	4I41 	lilil 

Fh'V 
the 	

IlbIi1Ltti by 

ç 	matteC. A 	coo'! 01 
qC 	 c:n vii 	;4 l 

'3ad 	rvt it seS 	thflt 	flOt em 

State 	1uvL. 

for 	your 	ocrsOflai 	indu1eflCe 	o 	kindly look 	into 

-iay 	[ request 
ful 	to 	itjt 	their 	rieVflCOS. 

need motCr 	,nci do 	tn 

With 	tird 	rcQt'd. 

Yours 

1 	'.1 . 	. 	it-i •'t .E D 

as aOO" 

1i 

I L'I 1  l;j y;t 
of -' 

ur. 

V QC nicCSSiY aCtiO° t0 

Shri 	Harish 	SoneW3l, 	Cnm1iSSh1e' 	5 

Dnoflrtmcflt, GiVI, o f AsUU Oit;ouc. 

h r i R . >1 	Ha7arikn , Pr n r i o I C1 L 	
1 	IV 	r ' 	 I S 

Deot . of EoreSts. Govt. o 	
Guwiht I. 

(l.E. 	A(fv1ED) 

y for itiformat ion to: 
/ 
ri N. Moral, General 5ecretarY 	

FS ClLsS I ASSflCiitl41t C/o 

scrva t or a I For-c9 t s, CA Ci rc Ic , G
uwyhyli, AcsflU. 

— -- 	 -.-- 

jniStrY o 	rw 	tll EI(Ofleflt 	
FoiestS. C.G.O. CoIllpiCX. Ld nO3d. -iei/ Oth 	11)4)4)3 

hoflO 43G 1 ¶O Tcic< : 	35 OO IN Fax 433O7$ 3m 	P,\1I?AVA11t' 



I\1\M 	) 	i(l;\fl4p 
( 	Iw 	I)1U1 

A F S A 

(It 

To 
lThe Conini :;s i cnnr and 	 n ry 

1(1 	I 	I 	' 	it• ne i 	, 	I) i 

ii 	 II I 	i I 	i•.I . 	. (C I • 	; 	I ) 	A: 	:; i W. ioj i , 

.LdnLj. L.LCU t.i.on/Naini 119 o.L C1.drC posts etc - 

0 ) 	On r 	III-mo , ;i 	It ii 	I ft I 	 I h 	It 	hi 	('It 	' I. 
r'li.ni ;Lor, is:;am and Llt' (.I1SCUSS1.Ofl hold wLI:h him 
on 13A1.95. 

( 2.) Onr j.nriitdttj1i 	hrn I I:trd 	.1) t:.h' -i i 	pcI or (er: 	I 
oL Fo:nsts, (;ovt.of India on 27.11.95 and 	his 
1 cI: Lw: 	No . 1.3/1 . 	F . /1' P . S . /95 	W. 	29 1. 1. 9 
•njd r:ewd t:o An Cl r'r fkcrrkiry, 1 00 .o1' /\raaiu 

) 	 . 	i Ito I 	M J. ii i.CLiOI1 	. I (MI (/2/95-Ai.; 
(I 1 )-7\ 	(1t.1 	0.11 	(t 

'I t 	1 I 	I 	I 	I 	(' 	III' 'III 	)(' 	 1 	F 	I 	lie ,  

	

AIM 	It rIlt 	 VO 	(Li:;n 	I) 	AflU(J(:jItI(Ii 	:iwl 	('ll 	111/ 	U'J1) 

I lit' Lo 	11cJ Fur ycin.r ldiid poru:;cil and ilnlncd:i.3LC 

I1rcc;ar7 cicL:ion 

l) 	'IhaL, 	K Li:, 	Lho Al'; (Class 	T) 	Asoci at ion 	have 

1 	tIll 

 

LOW a 1110111(1 i nuA tIm W I ii 0 fkm I' I 	('It i ur Mi 11 iU .(' I' , /\ 	t III d LI 

lU. 0. 0) 'i Ji :i copy Lo you lKyliliphfiny the Va rious 	r ievance 

I 	 roc: a I 	011 	\7 	1 	.1 	10 1  lIP 

 

For 1 IL1IIIO(I 	o rOd 	US 1 	Or 

1' •I ri 	K Ia 'j 

lho 	!1tLI1 1 i1r' 	('hit''I 	I'll tt'I'i't'  

i.:;t:.s; 	Lhn.: 	various 	I:.;uos 	:el.a 1: .1 ny 	to 	yciui no 

'Jr'i r\'anr 	' 	lnIIlIII'fl Ced 	'in 	i-ito 	ll1cIIIo'ran1tlII 	(lid 	11) C) 	U 	a F 

(:cti I -.d ......2 

/ 



Moll 
	

ANST CA ITOI ,'  ::i 	 (.i;i) f(*)iii()1 
. 	 E 	11 152  

ui.it H 	Ii.\jHIi 	ii 	hH, 	''I I 	i•' 	 I1,47Hn'I  

of the .'\ssociiion on 13.11.. 93.. The lIon' ble Chief Minister 

Assam was also kind to assurn i:hr rcIrnsc11t -.ati vcr; Lha L the 

r 	(i; 

 

diWiIssind 	y 	Lii 	him 	011 	l.c' 	('O 1711 I tC( I 	I 111171( ( I 7. fl t:c Ly 

i1(.1 appropr.nLr s Lops \' I 11. 1)0 LI(fl for 1111 L ILcJO Linq LIic Same. 

The .LS1OS dlscI]nsccJ \/i Lii him and rc1:enont.c.d be Core Lha 

lion 'hic Chief Pini sLer, Assam on 1 3.11.95 are enclosed herewith 

for your kind roady roforence. 

	

(3) 	ihiL. fir, 	Lhc 2\noc i.aLi.ori also have siibinitLecj a 

	

',lJtilIn> 	1. 	I ho 	I 'p''rI ('>1 	iIiif('(I 01 	 >[ 	il 

GovL . of Indian on 27.11, 95 a L the Circui. L house, GuwahaLi 

dii r I nq 	h I. s 	k nil 	v I sIt 	La 	1\nscini 	a nil 	a 1 no 	di scnsscil 	the 

	

1 	I(jIlirl 	iiI 	JHI( 	;lj)j'I(.jl.11 o 	H 

iiie.: s 11 rQ: for rc'mov I ni grievances a L once conccrn:i nj the mat Lers 

ii i rh 	110 	0 1 50 	\1 i MI 1 71 	I lii' 	[JOt I ((1 	o. 	M I n I 	i -  i - y ()1 - 	I:i IV roii 

meoL , Govt .oC .i.ncl i . The rcspcnLcd Inspector Geitera I. of l'orcstu  

J,ilwl t c aCkniWIWIC&C our grievances and a ssured that he 

I i1'' >ij Hi'' 'I I ''is wi It ho 'olisr'i li11i'J .iNI Ii'i i I 05 II 

(l1?LtoP):La to level specially with thic Govt. of T\ssam. lie further 

)p jn 0 d I: hat , j. r inn r 1. 1 y , Lhn n I n to Coy L . wan rospnn n I 1)1 c and 

;nj)(cr1s La ;iii.i. gate Licvc' ry crIlui 710 (Jri (VTIIICOS 	rd 	IL Jig 	t;o 

nanalenient of fFs personnel including the conditions of service 

	

I hO I >C'InI 	15 	Or iii , As;n' i a I I on 

r 	 (4) 'Ihiat: fir, I havo rnnoivnd a 	'>PY oC lot Ler No. 

I / ii ;v/v: 5/95 c Ld 29. I I . q S I ron 1 hi' rns >rr I  

of J:'orests, Govt .of India addressed to Lite Chief Secy .GovL .of 

Aannm wIth a copy to you and tIm 	Principal Ciii ni Corisorvator ci 

	

n wit 	ci c r. 	I i 	lie 	Ii 	° n 	; 	I 	'y 	(i I 	( )II r 	1W 'III' I •llIIIlItli 

Coii Is I .......3 
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\\ 

slibini L Led to Ii i ui on 27 . 1 1. - 05 , 	rcpic!i 1: nj for e:mn 1 I nj and 

in 	at j. I ly QpP:oLJr1ate SLC[ 	for iuiLi,yat.LXIY the yricvanCcs 

enumerated in the memoranclulil 

5 ) That 	Sir,  , 	while several mentoranclulit 	are 	being 

5111)1111 LIed 	to you 	i ll(:1 ud I nj 	rcpre'1It.r1L i on to 	the 	11011 	hl.c 	CII 

MLui 	;I:er, 	A;;itt, hut 	11(11:11 I n;, as 	yet., has 	been 	dclrIe 	by 	the 

uthiori tics to 	nui LlcjatC 	the grievances of 	the 	association 

nembcrs 

((,) 'l'hat SLi, 	ILL: has conic' to 	ITho 	notice 	ol 	the 

1 	UI' 'UI1 ('? 	1 I It I 	I 	(( )/ 	. 	( II 	Ii ii i;l 	V i I I 

11Ot.Li. I 	t1 	011 	tI). I i() 	1)-A 	(1 Ld 	W}. 	1 - 	have 

hI iV1IJ1 ) 	.V(IILtI 	AtII('ltdItIL'TIL 	rj1 	uL 011 	, 	¶11'," 	in 	ui 	jteL 	ot 

and NcyliulaYa" by alfl('IId 1 11(3 	ilic exJ.SL.i.IlcJ md i.aii F'orcst 

hervicO. (F't;.:aI loll ol Cadre ;L1'fl(JtlI) rlJifltHO11s,, 1966. by this 

i mUiUngCd 110tifiC3L on the entries occurillcJ under Uic hcadiny 

'17\ssam -. Mcyhalayau have been substituted by, amongst others - 

(for /\ssain) 

I 	'pill 	y ronse'rv;1 Lor ol 1'oros 	; ( 'F'err i t-nri al ) 	- 	22 	. 

D("pu I y Coiise rva to!: of L'oues Ls (W I. I d 	1 lEe 

Deputy Coll SCIrvator of Fox:es Ls ( 	 Zoo) 

(7) That: Sir, it has also been learnt that the Govt. 

have process d s teps 1:0 i then ti y t he 1) i Vi. SI C)flS tO be 1i1inned by 

IFS cadrc off leers1 ;hic1i is totally against the irinc1pJ.e cf 

effective personnel manayement and best aclmiflistratlofl in as 

w 1 1 	l' 	1141 r 	V '4 I 	I 	I I It 	' 	I 	ii 14J 

in Territorial DivisiOnS, 	
jld-11fC Divns etc. of. the State 

Forest Deptt., who have bean clischaryi.flg duties and hou].dcriflg 

Contd .......4 
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T..±.. 	.1 

tl() 1 ri I L1J 	(1 	-i)a t- CJf.- 	() I 	 I 	Mi 

I) j . 	j nfl • 	• 	i I ( (• 	.1 I) 1 	i 	• 	f 	J••( 	 1 	I 	. 	 t I 	I 	W ii ( 

(V(. 	Ih i Fi 	i 	11 5I! 	 1 I I sL LIIC' 	)t()Vi.fl i on oF 	the 

1 	F 	t-hn. 	A;;1!I 	1r';I 	('I 'hf'' 	(r1,t: 	I) 	nil''-:, 	l'''l:' 	II 

	

• 	t Ii L 	I. I1c;n 	o 	ci• 	I 	onj i ny 	Lo 	1±o 

-lr 	.c'i:e 	prirnari. I y 	l.)CI1S i b1c 	r 	manacjrnumL 	oF 

	

La 1, c 	.'Iio 	arc' 	I w i nn 	a I I 	iii I ' 	Lci r 

i' 1. ion Lo I - ' . S cad rc ho L for 	ho ;tacjnoncc 	r;rr'n Lcd (iflO t:o 

11iS'),I(J'?:0 flL Of S .1'.S 	)OrSO11flO 	niiclor I:Iio 	; . i".S . cadro 

Tha L Sir, 	i L iS I.)CL I i I('fl t 	Lo 	I --out -  I hat 	nro 

1 	. 	• 	, 	' I 	I 	i ......... 	( 	I 	I 	, 	_ 	-. 	r 	I • 	, 	 I 	. I-' • 	. 	• i 	I i 	 , i 	I 	i 	c I 

	

r 	' nt 	I)ivi 	rn 	of 	tin' 	;t:nt:o 	iIl:Ljvo 	oF 

1 11!,I 	- 	1.11 	a 	• 	 i I 	1 	-; I 	: 	• 	ui 	1 	1 v  

-oft i iy i hlc: tur prolilot: ion tc 

r 	- r 	 1 .t 	 yr a i : 	F 	:c' I V  

hiL :.c..dnrI Lpo11il.m1.Ji.Li. 	are 	awe with Lheso oF I1.S Officer 

:h iii 	ifl 	i( 	\'.' 	arc 	1 ca 	Ct 	in Icrior 	Lo 	Litose 	oF 	I.F. S. 

OFi r'or; . Fur Llici:, no 	pcciL c clu Li 0$ or rcspoiii.b 1. iiL Lci are 

	

I 	yes Lcd cr i denLified ci. Mic'r for S. • F. S. Off'icers or 

any 	;In1, 	l - cj-nr(1 	11riiIlJ WI 

	

- 	1 	- 	. 	i 	I 	I 	I 	I 	• • ) 	I 	'i 	I 	I • 	Is I 1_Of_cO 

iiid'I I 	I w. j LIlonI a5 caciro 	)on I - s will. noL only hr 	(IC I I I1.(?II('d 

1.-cu (-';I : 	! 	I I.c 	I.aLc 	buL 	also 

w.L 1. 1 H' 

	

	t.oLa, l.y cii sc c'uri natory s L c2p Lowa rd s the manogcincn L of 

: - 'i-c 1.. 

It is, thorcfrr- e, carnesLiy rcqucsLcl t:.haL you will. 

he 	L 1 nd 	t o 	r'  n C' j . ' 	, C-! I J' 	J srI 	I f 	'' 	I 	I s, ' 	 I 	• 	I 

I 	I' j tl 	III' 	'II 	i•.IIi 	r 	•,I 	Lit'' 	JJ.: 	.('t,I,'.:;-I  

K' 
	

CI II' ( I ........ 
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' 1tv 
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en 	Iroiit 	i ccni i Iy I !l 

(H 	
i RI 	I  

1)1'(C'zL 1 	' 	(1011',' 

I'I/I3ivj;ic1. 	lot' 	I:lio 	'F.p.S. 

Wouj 	.OlC I 1; Voi 1' kjII(1 I fflIuQjj nI' 	j uLcrvrni .  ion Lw: CI 	I'II' 11('jtIl)('y 	oF l:Ijc 	A;i) .1 ;i Li on 	1i 1 1 	b 	(J rn Le Fti 1 	I' 	you., 

Yoiir; rn i I:Ii ml l.y, 

\ \ 
( 	'I 	NOJ7\i, 

Assocjatjoi 
('1 -1 

lIon '1) 1 	('Ii 	,r 	(1.1 ii j 
'- IT' t', 	lOr 	k Ll1(1 

H I n 	I 	I 	IF .0 b L 	CN. 

I(' j,1 	
IlWJWIl h 

'' 0 1 1 1 1 ' 	I 

of F'oro L: Lot' his k I nd .1 - 
it, I 	I 	'11 ni K I 	I"y' fl'f• 1' )1 I. 'I'Ii' 	 'I 	, 	'"'( alil 	ft'te , it 	III'lII,, 	, vI .oI 	A; , tn1, 	HIH1)II I  kind i nLormn Li on & noce ary c Lion. 

) 	Asnm f o r Davo u c n r L i 	 Lind 	orm,-II'io , 	f1orn;;nry ic 	on.. 
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v A;/\M VORSI 	((A 	 AUI()N) 

I)a L'd  

ilet1l() No 	ws/un.l / 53i-65 

10 
i oller & Sec reLa ry Lu the 

(uV .01 Aflt 

Forest Dc1)8tLIllCflL 
I)ispur (uw;lhaL16 

ub : 	GrtevaflCCS 
of Assam Forest Services (Class I) 

Association in matter of (Appointment to I.F.S. by 

promotion etc. 

ForcSt 
1105 I 	r1utIU 	y , 	I 	00 l)chfl I 	of. 	he A;saiu  

Se rvice (Cl ass I) /sSoCiaL10'1  bc 	Lu I U 	[iiCi.t) IC y0 	10)000 f I hL 

I owl 	i: :iet s lii hl ight tog the 	
ung sL inding ha rdsh PS faced! 

u1 	A;;am Vnre:;t 	;rvi c 	(th 	I ) 	;n; 

rcsu L o 	
tnLrOdUCLtOO of I .F.S . ). want 

Lu draw yot.r aI.t enLiUI% on 

e 	;LurLC1 backrOufld vis-a-V1S the intrOd 	i. UCt00 o I1S over 

Llc licad c•1 Lhc preuIi.er FurcsL k'rvi cc I.e. 
A';saII; Frs( 	;Crvi C( 

I. 	 That Str 	in 1888 under SUgCStiOfl from the first 

1 ;.F 	
of india recruitment Lu UF'.S. (1uperiaI 

'oresL ;crvlec) 

started nd probattoflers 
were sent to France and Gern1aflY U.K. 

or Lraifli° This ;rraiflflC1lL cunti nc Lii 
I Lra:iW sirtcd in 

1tdia in 1928. The training came Lu a close in 1932, as the Fotcst 

to become a LrflflsieI( stiiCCt 
135 t: the adopL Ion oE - 

UovL.OL ludju AeL 	l9:. 

Recruitment and tr.i3 nIng for wpc 
r iur Vo rest. SerViCC 

(ubseqUC0 
y named as A .F .S. C) ass 1) sta ctcd in ).938 at Indian 

ii.eSI 	Col 1 cXC. 	Dchradun after 	abol jtiofl 	of 	Indian Forest

llilcd 

ServIce. 	
Ilie staLe oL Assani , thu 

1 	ent 	ft% lb (;n( 	CUl%t 

recruLtmeT 	f 0fticerS 
who made an jdLI able mark in Lhe Fotest 

Adin 	
strltt.fl of the state and the country. 

couLd. • . * 2 



wi, th I rid I a a L La in I iii'. J ncicin'ndciwri 1 ii 1 	. I. he 

mur purLion oi: Shy! et District mel uding U2 s .km of Reserved 

wi; I. r;imcrr&'d I ri ( he slit ri ii! 	Paki ;( an 	Nw Iau;t nW'mli 

ii 	, ethnic 	ir'st 	(Inc tn dlv C rsc v 	eL;i!..iiii, ciii Lure 	iuc;ii 

I ieiit I: i es and I iitine I omdi rig n ;nryiiil tui I. I nii ni SI a Les Wi 

I £ngULSL :1 
c basiS Lurtlier Lruncnted the to rri tory of Ass;tiii in 1963 

and 1972, with the creation of Nagaiand (Nagaland Act 1962), 

Neha 1 aya and Mizoram under tie North hast Areas ( Ruorgani sati.on 

AeL, .1971. 

I 	that Sir, 'I'ransfcr of powcr ui Managcmeiit ol lircst to 

AULoilujutiUs lii. Ii DitL r L c L Guuiiel I s itawel y N .0 .1111 s and Ka rbi 

Anglong (1/5th of the total area of State) and Bodoland have 

reduce(I Lhc forest areas coiisicicrahl y l7rom tie ii tn;i 'went ol the 

state. 

3. 	'ihaL Sir, dkii- ing 1953, tie cuin;1 i.Lut I on ol New All 'l iid I a 

Service was ammended introducing 1.F.S. alongwith two other 

proposed services The nrch!(:ect of tic coiriL I lot I nun 1 Autiuienhuieuut 

had Lu their mind to infu;c national clia racLe r in Lhe lorcsL 

N nagemeuiL and L;tki ui Lhe Fo res L adiui iii I s L ra L !J)l1 iicyouud Lhe rca Iuiis 

aud I iii' 1 Ucuice @1. 1.11(1 LV 1(!01 I sL a I (' and ci I va Li tug 1 L I o tin I I ouia I 

scates, there was not the least intention of jeopardising the 

servce prospects of Assaun Forest Service (Ci ass-I ) officers 

number Lug 77( sevenLy seven) at Lhe Lime of rciuuL roducLi.uuu ol 

F .5. . iii 1966 without mending the first schedule of ConstjtuLion 

oi I uid I a when Forest was I lie s La I c ;u ibj ecL 

3,1 	That Sir, the Ru! es making aklthori Li ; w're gi veit ml 1 

.1 iherLy Lu Lhc LiLial cadre sLreiugLii ol. LIuc I .i'.. iii 5'tLtt a way 

that none of the serving Officers and Assani Forest Service 

recruitces suffer adversely due to Lhe reintrodiction of new Al I 

India Service. In case of state ol. Assam , Sir, I would submL 

with a lot of pain that it remained a very pathetic saga for the 

Assam StaLe Service Of [icers which would be appa rcnL f row the 

following facts: --- 

Lotitd ...... 



ff."  01) 
-3-- 

 c 
iiii Lial 	reei iLmcflL a ii sL a 	LoL3 	Lta)r ;cd 	;i drc 

i 	 t 	ws l:Lrs 	ado LH 1Y66 wthoHt e. 	iert 	the 

sal ienL eaLurC5 e L3Luod tu U 
 

	

Regul ation 1966. This led to denial of 	
egi.LiuiaLe ci aim oL the 

esisting ci igihie memI)erS of A .F .S. (Ci ass-I) for induction into 

the I . 	S 

3. 3 	
The authori Lies aI .1 owed Lu urk a I ar.0 HUWI)C r ol. ott icers 

in serior sca'eS of A.F .S. (Cl ass - i) i.e Deputy Conservator of 

E()rcsLs wi thout be n induc ted iiiLo L F . S 
. Future the foil owing 

poAs 	O re noL 	CW I (10 red 	I.OI' 	I fl( I I is i on y 	) 

techn ica) 	Expert 	under 	
Industries 	Dcptt 	b) 	Entire 
	and 

rVILLOH I)epLL , c ) posts 	n 	
low.' sm Uej)t t . d ) 	Fl antaton 

Dvci opment CorporaLi0i5 e) Deputation 
posts .i H coulIuW1iY 

Rural 1)evel opmeiit 	
etc . etc. This had reduced the scope 

, L 1 On 0 	 H' 	I 	cii 	' ((( I,' 	 I 	(fl (I i('  

1.6 	Ito 	idor !IV WHAM 1('OVw I m('1111 b0cflu'0 ol I 1s inherent 

defung was assail d 	
d the lion hi u Cuwahat 	li (UH ii had 

qon shed the U r(ICr 

5 	in the 
procesS, the S.F .3. Off icerS belonging to 1988

4  

h933--5, 1984 -
86 compi cLing the total service I cngth varying from 

9 	
and LhcrchY hccOmJ.W 	I I i.hh c for 
	etL in 

yearS to 7 yeatS  

UcLCd into 1. .F .S. senior! junior seal e rematned unabsorbed as 
iH(i  

I)cpUty 	Cunserv aLur Of 	
ForusL 	under 	Assam 	Forest 	;crvi cc ,  

(CI assI) 

3.6 

 

In A;iuu) ml tiMI 	roe 	Lmwlt 	tiI ('(1 	in O 	1966 	;nmh 

k 	completed during jecember, 1971 depriVing the eligible Officers 

as meL Lofled in fore goi ng para 

fl 	3.7 	Iii LoLfll disrcgard to the I egitiluaLe ci aims of as many 

L7 f\.V.h. o:f Leers 3 direct reerroLs were al owcd 
to :oi u (luring 

1469. This was in gross violation of rule 4( I) of 1.1' .8. 

(R Ui'uLLflt0. ) R(tI('S 196() which is (.aiCg0rLe 	
I 	expre 4i0fl Lhat 

couLd. . . .4 
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It 

Mlly 	It C r 	C 0111 P I ut: 1 011 0 . 	1. ii i L 	I 	r c C r I i 	tIlt' I I 	III IC ('1 	II 	C' 	1I ( I ) 	oF 

• .1 	I 	1<I I I 	• • 	I Ii v 	C 	I i 	I 	t 	t it i I 	( R . 	. ) 	t I 	I 	mll y 	I , 	I l( 	I( I. CCI 

utdcr rule 4(2) of the a.Co esaid Rules. 

. 	Wl'ti Ic 	i11ClucL lug 	di reeL 	rc'cruiLs 	1:hL' 	(k)vL .o1 	AssaIl 
'.1 	r''I 4'IIrd 	1114 	;I 	i4t1;.I h 	I 	4:14t1 	I'joI 	I Ii 	;iiil I10 I ',4'd 	.1 	IIIt ii 

l(tII 	2 I_U 3:4 1,or :tceoitiitiuda L .1 lIg Lw d I. rue L rue nil L s 

'I'hough the 1. .F .S * ( Fixati on of cac.lrc ) kul Cs , 1968 has a 

utuidatory provision oC reviewing cadre strength every Liii. rd year, 

(JurLi), 1.969 the cadre was not reviewed i.e. the due year br 

L riennj.aJ reviews 

11)1 	S 	C;1115e1 211(1 	h;Ir(IsI1i p 	( () A.l.. 	oIl 	I 	 ;IR'Il 	1114. 

scope of inducting L1ic state officers 11'ItO 	1. .i 	.S. 	denied 

	

I)iiriii 	l9/'1 	tft 

sole objective of: giving 

ltC 	', 1 il t , 	C Ill , 	C nd II 	%';i 

LI', senior Posts, under 

perpc0.iiLy 

ate ol 	Mr1111;l I ;lylI 	(1111)',$'d 	•tlI(l 	WI LII 	I he 

support of I .F .S . cadre 011icurs to Lhc 

I(vliI Wit llIlII 'ivI lIi' 41114' %di$),Ill ICI 144 

the UvL .oi Assaiti having Lhe staLus iii 

Fhi s \'US Lite Third Cans' of. ha.rdsh.i ps , 5111CC by 1972 

even 	I.94-65 	A.F.S . batch because 1 ljH II 	to 	I )c  i ndIlct:ccl 	i.lI 	Lhe 

SCni.QI 	Li flU 	U ol. 	.L..V .S . 	The ulikilIdust cuL ol.' 	a.I I 	was 	the 

Officers 	who 	joined between 	1961 and 	1964 were o ttal 1 y 	obvous 
a bout 	Usher 1. 11)' 	01 fl 	tl('W 	Sc rv i Ct' 5IlI Lch I H away 0 	lit' I 	r 	311011 

prospecL 	in service guaranteed under A.F .S. (Ci ass-I) 	Rules 	1942. 

13. 	IC) Dur Lii 	1915 	thu 	Lriclnhi.;l I wa 	(IUC, 	hut 	iioL dune 	SIIOWJ.II 

eL reinc 3. ujust Ice 	to: 	the 	senior A .F .S. 	OEf ice rs bci onging 	to 

1961-63 to 	967-59 	batches. 

i'his was the Fourth instance of injustice to the A.F .S 
Of Li.cers. 

3.J.1 - 	During 1977 a triennial 	review was itiade when the 

auLlior 1. sud sL rcugt.h ul Ass;i in Neglni I ;lya jw uL c ad re Wa S I iie reasetl 

contd. . .5 



Irum 	39 	Lu 43 	only 	as 	u rcsui L 	of 	Iuereusc(t 	peue(lLc 	uJ ;cnl.ur 

posts 	under 	Govt .of India 	without 	any 	reference 	to ground 

1 , 0"111LICs. Thi 	•; 	I c'd 	I rt'S(EliC.L i 1l1 	01 	I)rlllI04 	I 	$lI()ta Vo 	he 

level 	of only 	10 	an(I thmial 	ol 	I egit.i maLe 	ci aims 	ul A.1'.S. 

(Glass-I) Officers, 	getting inducted 	into 	I.F.S.  	jcopardising 

Lhci. r 	ca rec r 	I'ruspecLs 

Thi.s is Fifth instance of inlustice  to the A.F .S 

Of.  i ice rs. 

I , 	ftc 	1 .1 	. 	( /ftj)( Ii llLIIIenL 	hy 	J)N)lfl01. i OIl) 	ke;'lI I at i w • 	I 

has a mendaLory jrovision under rule 5(1) for Selection Committee 

Meetiiv to be corwenl every year but from 1967 onward no such 

an ccl. 1 on cuntiui LLee uceti n 	wa; convened ( ill i')/"i. 

Non 	prcP1r11: i 011 	() F 	anittini 	se I ccl. 	1 I si 	do1>ri Vc(I 	tIc 

ci igLbel Officers from deriving the benefit of seniorit 	as 

prov,dcd under tUIC 3 of I.F.S. (Regulation of seniority) Rules, 

This remain a p0 1 1)CLu 1  I ource of hardships Lu the A.F.S.  

OffiCOrs 

The first over selection cummttt:cc, 175 i.e. alter a 

inpse of 9 years from the years of creation of i.I".S. and a 

sd oct I ist of oni y 6 six) Of licers was prepared in viol ati on of 

rule 5(1 ) of I .F .5. (Appointment by proiiiotiou ) Rules, 1.96 which 

should contain the names of not more than the double existing 

V a i 1)1 it i ii I 1)0 i I I I I I P 1 0 1 Ii (O'l(' U I t I (. , )Ill I i ii I I 10 

nieinbrs of 01: Eicers equal to the number of cx LsLiiig vacancies 

This as a denial of fundamental rights and opportunity to the 

e'igible A.F.S. Officers. 

This was the ANOTHER cause of injustice meetcd out to 

AJ'.S. Officers. 

3,14 	During 1.978, a select list was prepared COiflftrLSlng the 

	

ann ol 	7 0C1Ticcr , though LIic ;tcttia I 	vic;tncy I I I ldo V I)rOIII( ) I I ()ull 

couLd .....6 



! 

(1 1 1(1 	1 	WI 	(t'iht 	I 1 	hi; 6)3J.; 	(h 	(1t''r'' 	' 	tt(.I I'ill 11011 

1 	( 	i 	(411 	10 HI 	I 	I I: I 	a d 	I 	Ii', 	I 	a • 	i 	((I pi 	; 	I 	i I 

d i 	r I itt i nat: i 011 	1) 	A .F .: I ICC r; 

3.15 	The next select list was prepared in 1982 alfter a lapse 
'a 	a III I LIi' cad Vt' wa 	I .' 	e\JI 	I I oi 	AN 	$ oP 	e a(I re 

3. lb 	The 	Rule 	BJ) 	o[ 	L.I.S. 	(Recrtuieni -) Rules 	1966, 
J)rcscribcd 	inter-a,! iu 	for 	rucruiLment 	to 	I .1 ,  .S. 	Ly 	pruiutioii 1roiu 
the substantive members of state forest 	service and 	rule 9 of the 
alores;ti.d 	Ru'es 	lays 	clown 	that 	the 	iiurnbcrs 	of 	persoin; rec rtd Lmeiit: 
under 	rule 	8 	in 	any 	staLe 	shal I 	not 	at 	any 	L lane exceed 	33. l/3'X. 
percent of the number of senior duty posts borne in the cadre of 
the 	particul tr 	StaLe. 	SenLor 	posLs 	which 	Ls 	saute 	;e; ;cni.or 	duLy 
poSt has been defined 	in the 	rule 	2(g) 	of 	the 	I.F.S. (Regulation 
of 	seniority) 	Rules 	1968 	and 	the 	sai;ic 	itici odes 	and coven; 	i teins 
1,2 & 5 of 	the cadre of each 	state in the schedule 	to the 	I .F .S. 
(Fixa(Aon of cadre strength) 	Rc'uiation 	1966. 

Rut in Case of Assaiti and t'egha I ayu j oLuL cadre wIii. Ic 
C0f:I%t1t 	t 	ol 	p roniol Lena I 	quol a 	iii 	I . P. S 	the 	at thu r I Ly 	c I lkled 
the 	i.Leiti 	no 	5 	UI 	Lhc 	ca(Ire 	schedi.il e 	.Lliu; 	thp r i vi 11p,qili it (' 	;onte 	()I 
Lhc A.F.S .oi:Eicers 	from getting 	inducted 	into 	I .F'.S. 

The anomaly was assailed in the case No. 	TAA 81/88 	(K.K. 
Gowatui 	Vs 	linjon 	oF 	India) 	i:ii 	PIon 	He 	CenLral 	Adwi 	)istrative 
. 1 	i bitita P 	, 	J a )fl I 	r 	Bench 	(In r .L itg 	1988 	and 	LI te 	P Putt 	i 	i e 	Pr I ho i in 
admitted the ci aim of the 	patiLiocr 	and passed Judgenient with a 
(Ii reeL I oii 	Lu 	I itci isde 	3.i/3, ol 	the 	deinstat I 011 	rC5(rv(' 	pu!;1 	I 
III 	]. tern 	No, 	5 	Lor 	the 	purpose 	oF 	computing 	the 	l)ro)oti.ona I 	quota 
The 	Covt,oI: 	Judia 	had 	preFerred 	a 	5j) 	henri I Ig 	No. 	I 1025/7 
against 	the 	aforesaid 	judgenient 	to 	the 	apex 	court 	which 	was 
d,Lsnlisscd 	by 	its 	order 	dated 	18.04.88. 	Even 	in 	view 	of 	this 
iudgewcnt 	and 	the 	judemcnt passed by 	the lion bi c ( .A .T. 	Cal cutta 
Bench 	in 	1994 	on 	the 	same 	linpac L 	in 	computation 	oF 	toniotioria I 

vacancies in the codro schedule of 1995 notified by Govt .of India 

I'm - 	I he 	As sa 	Mepii a I a yn 	.IuP tiP 	(:nI re 

couLd... ... ... 7 



I 	

l n~  

4. 	Be it mentioned here LiaL Govt ol. India i no reaSed 

111111 	I 	U V 	R(' 'Ii 	1 r 	F ('C N I 	I 	IC Id ('II I y 	It I r I I I', 	I I I ' 	(h ' C a H 	e I woo ii 

1980 itd 1J90. in LNC paL, I argo 	ca1 e 	ducLioit Lu I  

tieve r (LII iy as way Ue 	on 1 n LI c I oi owl n 	C out a r I. sml 	hi I) I C.  1. 

able 	showing nLnnbur I .F.S. (F .R . reevuiLed during British 

per 

SI I 	I a 	V 	L r a 	it i, t Fe r 	ud . 	I 	. I 	. 	. 	Re 

No . U I 

I.. Fr a ii cc 

 

1867-7:1 25 

. Go Nilatly I81 I 	85 Ii 

3.  Coop u rs HILL UK 1885-1905 173 

4, OxEord University 1905-1927 203 

 GambrLdge University 55 

 EdLnberg Univ2rsU:y 38 

7', I)eltr;itltiii I)'2 I/I 

Tu 	a I 	65 	\'(' 	r s 581) 

4 1p 
I ' 

contd .,... 8 
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In 

SI. 	No.of 	Year of recruit -  No.of years in 	Remarks 

No. 	Officers 	rent in A.F.S 	
service 
Jtmi&:riSC0r scale 

1963 	 -- 	1 

1969 	 2 

3 	 1973 	 -- 	3 

4- 	3 	 1974 	 -- 	3 

5 	 1.975 	 -- 	3 

6.: 	20 	 1976 	 20 

7 .• 	-- 	 1977-78 	-- 	-- 

8 	2 	 1979 	 -- 	2 

3 	 1980 	 3 .  . 

	

10. 	8 	 1981 	 -- 	8 

	

flI. 	9 	 19b2 	 -- 	9 

1 	 1983 	 -- 	4 

8 	 1984 	 -- 	8 

4 	 L985 	 -- 	4 

	

1988 	 -- 	5 

	

i(. 	21 	 1987 	. 	 1 

	

ii. 	15 	 1988 	 1.5 

1 	 1989 	 1 

	

1. 	-- 	 1990 	 1 

-- 	 1991 	 1 

42 	 1992 	 42 

	

2. 	4 	 .1993 	 4. 

Further, I would like to draw your kind attention on the 

recomrncndat OIlS O 	fourth pay C01111111 ss.:Lofl 	wh I ch the PY ° 

commiSsiOn, Assarn 1988 also relified) that 

A4L The pay should be sufficient and satisfactOrY 

enough to motivate the employee for the efficient 

	

perfortianCC of his duties and 	
with a 

SenSe Of TCCtitUdC " . 

cout:d . . . 9 



\V ,  

I he i e should be a pronounced olijec L tve dltd We.l I (tel. LIIC(l 

ppI iCY of Prowotlon 

The 	
effort should be to generate in employees a 

pervadik feeling that he is serving an employer which has a 

genuinC esire to look after him not only during Lhe tenure of d  

lis eiWloymeflt but thereafter a1so.' (7.52) 

IL I 	cleatly evident that during British period when 

territory of India included the territories of present 

akistafl and angl adesh and Burma (upto 1926) Lhe GovL . ice 
ruiLC(l 

80 IFS oficers over a period 65 yearS but after partition with 

055
te rritor ia) areas , the Govt. hut riedi y recini ted 260() ftS 

fficers (including 1700 RR) in just over a period of 24 years 

(l96 - 94). 

5. 	
ue to facts and circwnStaflces narrated above, .L would 

D  
luinttd y mnhtid t: that the very seni or oii.cCrS of AFS (Cl ass

- I) 

tugu Lsh.0 
at this stage for pertods varying from 19/3 Lu 

iY93 

Now Sir, 
 , participatorY Management of forest between 

& the UfllOfl 
has to be accepted under efreu sLantial 

sLaLQ of local off compUiSLOfl. in such concept, participation 	
icer as 

grow1 in Lhe same tradition and cul Lure can ()nl y restOTC the 

conLLdCnCC of the people. On 
this count alone Lhc' percentage o 

local officer in the IFS cadre should be 751 if not more. Be it 

uenL tncd here that Lee Commission way back in 1923-24 while 

reccrdiug evjICi1CC on ,Vorcst CdUCtLLon Vi.5 	Vi 	 0 j ICC 1 	I icnL Lu 

i:VS recommended that recruitment should be 75/ indians and 25'7 

turopeanS . The recommendation was wd 
ae at a Lime when Lhe re was 

nO sign india 
getting independence. Since officers of SLaLe 

Forest service is inducted in the IFS after a tough scrutiny of 

proved merit and efficiency in theory and practical vis-a-ViS 

field and office works leaving aside the initial comparativelY 

tough arduous training and since the IFS is meant to be 

uperviSoriai service. supervising the work of trained personnel 

contd ....... o 



'0. 
I 

the prope rtion of IFS should 	be 	consi derabi 
: 	

.1 OW. 	It' was oh this very 

: 	 P 	HLJ pie Lhc initial cadre 	was 	l,LXC(i 	even 	I cnvinj 	some of the 

poSts 	of DCF incharge 	Divisions 	for 	the 	AFS 	(G ass-'I ) 	 wiLhout 

including thorn in the iFS cadre 

in 	view 	of 	Unprecedanted hardships 	and rte,1 oct , 

discrimiruition 	and apathy 

iwrrnLed 	above, 	I 	on 	Ihai f of the 	members 	of 	the AFS (Cl ass-i) 

Assoalat ion 	with 	due 	di fLorence 	submit o 	your 	benign Sc] C 	to 

grant 	the 	fol I owing 	r•a ief to 	redress the 	Commui ate hardshis 

suffer 	in over 	two 	and hal f decades 	of service 	prospect 	by 	the 

ALS officers. 

1 	impoSition of an cmhc'ru ;i,"n inst di reeL 

recruit against the Assani and Meghal aya joint cadre Lii] 

2005 A.D. 

Z. 	minediate inci us ion of 33. 1/374, of not" only 

Uev No.5 but al so 6 wlii 10 computing the prunR)L 1 (Hi (UOLl 

for Assaa and Meghal aya bulL cadre. 

1 mIIiCdLaLL 	sd cctioii 	(',owmit Leo 	I.Or 

preparation of select list starting froiii the base year 

i.e. year of reintroduction of IFS 

increase of 31 1/37 of senior duty post to 

754 under promotional quota to rational iso the pri.nc.rpl c 

of inclusion of I ocal La] ent with the national human 

resource 	for 	augmenting 	the 	statos 	of 	forest 

eoiie rvn Li on and ma nagemmicti L :ioi nLi y by' the' s La Le and 

centre 	and 	also 	translating 	the 	latest 	approach 

anshri.ned in the National ForesL Pol icy, 1988. 

• 	 Yours faithfully, 

(NILAMANI MORAL) 
General Secretary, 
Assaum 1'orcst So rv cc 
Class-i Association 
G UWAHAT.L 

COIIt(l . . 	. 1 1 
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Co[y to 

1) The Private Secretary to the Hon' hi e Minister of Forests. 

He is requested to bring it to the kind notice of the 

Ministers. 

(NILAMANI MORAL) 

General Secretary 

Assarn Forest Servicc 

(Class-I) Association 

Cuwahati. - 

:Co)y  to 
) 'yliu Priiicipaf Chief Gonserva or o1 F'o rsLs , Assaw io r £ivou' 

of his kind information and needful 

• (NILAMANI MORAL) 

General Sccrc.Lary 

Assam I'orcsL Servie 

(Class-I) Association 

Guwahati. 
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IN 

Guwabsti 

O.A. No.296/2000 
	

LL- 

Shri Jatindra Sharma & 	Ors 	 ...... Applicants 

Ye rsus 

Union of India & Others 	 ......... Respondents 

Short Reply on behalf of Respondent No.1 

i 	R. 	Sanehwal, 	aged 	47 years, 	Under 

Secretary in the Ministry of Environment and Forests, 

Government of India, Paryavaran Bhavari, New Delhi, do 

hereby solemnly affirm and say as follows 

That I am Under Secretary in the Ministry 

of Environment and Forests, Government of India, New 

Delhi and. having been authorised I am competent to 

file this reply on behalf of Respondent No.1 & 2. 	I 

am acquainted with the facts and circumstances of the 

case on the basis of the records maintained in the 

Ministr.y of Environment 

through the petition and 

and Forests. 	I have gone 

understood the contents 

thereof. 	Save and except whatever 	is specifically 

admitted 	in this reply, rest of the avermehts will be 

deemed to have been denied. 

It is submitted that the applicants belong 

to the State 	Forest 	Service 	of 	Assam. 	Their 

grievance, if any, therefore, needs to be addressed by 

the State Government, i.e. 	Respondents No.2 & 4. 	In 

(R. 	
Scccctary 

;ç 
• 	• 
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i4 	
DeIh' 
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the present application they 
	

have challenged the 

foil owing: 

(1). Impugned 	Central 	Govt. 	notification. 

No.16016/2/95-AIS(II)-A 	dated 	9.11.95 	i.e. 	Indian 

Forest Service 	(Fixation, of Cadre Strength) 	Seventh. 

Amendment Regulation, 1995 in respect of 

Assam-Meghalaya Cadre by amending the theti exist in.g 

Indian Forest Service (Fixation of Cadre Strength) 

Regulations, 1966 by including 22 posts of Deputy 

Conservator of Forests (Territorials) in the IFS cadre 

thereby depriving the members of the State Forest 

Service like the applicants in the rank of Deputy 

Conservator of Foress, posting in Territorial 

Divisions of Assarn although no such posts exist in 

Assam as per any notification issued by the State 

Government or any proposal made by the sanve at any 

point of time. 

(ii) 	Discrimination between, the members of 

Indian 'Forest 	Service , Cadre 	and 	Assan 	Forest 

Service(Class-i) cadre while proposing identification 

of certain key posts of Deputy Conservator of Forests 

in .Assam by the respondent No.4 without any lawful 

authority . and basis as made vide his letter dated 8th 

January., 1996 to the Respondent No.2. 

AA 

(L SN1H' 
q/lJidCT ZfCtXY 
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4. 	The answering respondent submits that the 

Indian Forest Service (IFS) was created in 1966 under 

the All India Services Act, 1951. Rule-30) of the 

said Act provides that the Central Government 'may, 

after consultation with the Governments of States 

concerned, make rules for the regulation of 

recruitment, and the conditions of service of persons 

appointed to an All India Service. Under these 

provisions, 	certain 	rules 	like 	IFS 	(Recruitment) 

Rules, IFS 	(Cadre) Rules, IFS (PrObation) Rules, 	IFS 

(Pay) Rules etc, were formulated. 	In terms of eule 3 

of the IFS (Cadre) Rules, 	each State or group of 

States would have an IFS cadre. The strength of each 

cadre is determined under Rule-4 of the Cadre Rules. 

The relevant extracts of Rule 4 are given below:- 

"4. Strength of Cadres - 4(1) The strength and. 
composition of each of the cadres constituted 
under rule 3 shall be as determined by 
regulation made by the Central Government in 
consultations with. the State Governments in 
this behalf. 

4(2) The Central Government shallI, ordinarily 
at the interval of every five years, re-examine 
the strength and composition of each such cadre 
in consultation with the State Government 
concerned and may make such alterations 
therein as it deems fit." 

Under rule 4(1) quoted above, IFS (Fixation of 

Cadre Strength) Regulations, 	1966 were made. 	it is 

under these provisions that the impugned notification, 

dated 9.11.95 was issued by the Government of India in 

SANEBW '. 
ç 1iJnder 5 " - 

DeN 
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consultation with, the Governments 	of Assam 	and 

Meghala.ya, being partners. in the Joint Cadre. In 

terms of this notification,, the number of senior posts 

under the Government of Assam was determined as 55 

which included 22 posts of Dy. Conservator of Forests 

to man 	the 	territorial 	divisions 	in 	the 	State. 

Management of territorial dAvision,s is the key to 

preservation of forestry and wildlife in the State in 

a more effective manner. It is, therefore, necessary 

that such key posts are manned by officers of All 

India Service who are' especially trained for the job., 

These 22 posts of OCF (Territorials) are cadre posts 

and have to be manned by cadre officers 'only ie. by 

officers 'belonging 	to the 	Indian Forest 	Service. 

Rule-8 of the Cadre Rules provides that all, cadre 

posts, 	unless otherwise specifically provided, 	shall 

be manned by cadre offi'cers only. Situations where a 

non-cadre officer may hold a cadre post are given in 

rul e-9 of the cadre Rules but in that case also the 

State Government is empoeredto post a non-cadre 

officer on a cadre post for a period of three months 

only. Beyond this period, prior approval of the 

Central Government is required. Since 22 territorial 

posts which the applicants herei.n have objected to 

were created in consul'tation with the State 

'Government, who are to take care of the interests of 

the State Forest Service officers also, the applicants 

have no cause of grievance so far as the Central 

4,rr,4r V,6 
(LSANEHW 

/1J n d e rSCCtarY 

1 

-- ,- - , n 

Delhi  



A. •.i 

J.. 	 -: 5 :- 

Government is concerned. 	In case they have, any 

grievance, 	the same should appropriately be addressed 

by the State Government. 

PRAY R 

In view of the position explained above, it is 

submitted that the instant application has no merit. 

It is, therefore., respectfully prayed that the same be 

dismissed by this Hon'ble Tribunal by awarding costs 

in favour of the answering respondent. 

Place : New Delhi 

Dated : 1.6.2001 	 . 

For Respondent Np 1 

j 
1: 

VERIFICATION. 

I, 	R. 	Sanehwal, Under Secretary to the Govt. 

of India, 	having my office at Paryavaran Bhavan, Lodi 

Road, New Delhi-110003, 	do hereby verify that the  

contents stated above are true and correct to the best 

of my knowledge and information derived from official 

records and nothing has been supressed therefrom. 

Verified at New Delhi on this the 1st day of 

June, 2001. 

For Respodent.No.1:m 


